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12.17 hrs,
BUSINESS ADVISORY COMMITTEE
TweNTY-ErcHTH REPORT'

The Minister of Parliamrentary
Affairs (Shri Satya. Narayan Sinha):
I beg to move:

“That this House agrees with the
Twenty-eighth Report of the Busi-
ness Advisory Commitiee presented
to the House on the lst June, 1964.”

Shri Hari Vishou Kamath: 1 do not
want to object to any of the recom-
mendations, But I just want to make
a request with regard to item I, mz,
discussion and voting of the supple-
mentary demands for grants. [ re-
quest that you may be pleased to
exercise your discretion so that this
item may get one hour extra, which
is always there up your sleeve, and
which can always be given by you
in your discretion.

Shri S. M, Banerjee (Kanpur): I
would like to support Mr. Kamath's
request. There are two major items,
viz,, the Vigilance Commission and
the Monopolies Commission which
will have to be discussed. Therefore,
more' time should be given.

Mr. Speaker: The question is:

“That this House agrees with the
Twenty-eighth Report of the Busi-
ness Advisory Committee presented
to the House on the 1st June, 1964.”

The motion was adopted.

JUNE 2, 1964 .

12.18 ' hrs.

CONSTITUTION: (NINETEENTH
AMENDMENT) BILL—Contd.

Mr. Speaker: The House will. now
take up further discussion on clamse-
3 of the Constitution. (Nineteenth:
Amendment) Bill.
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Mr, Speaker; Straightway it is diffi—~
cult for me at present, because 1 have-
to find out how many speakers would:
be there. Clause 3 is under discus-
sion. 1 hour more-would be enocugh,.
I think. Then we can divide at 1.15.

Shri Ranga (Chittoor): What about:
third reading?

Mr. Speaker: I was thinking of 1
hour for the whole. I will allow third:
reading. Then, we can have half an-
hour for clause 3 and one hour for-
third reading. Shri Jain.
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Shri A P. Jain (Tumkur): Sir, the:
two hon. Members. who have preced-
ed me were both Members of the Joint:
Committee and they took a very in-
tensive part in the discussions. I was
also a member of the Joint Commit-
tee. If T am not revealing any secret
or commit any breach of the privilege-
1 can .say that there are few Com-
mittees which have given such.
thorough consideration to the BHill as
the Joint Committee on the Constitu-
tion (Seventeenti Amendment) Bill:
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gave. There was a thorough examina-
tion of all the different aspects of the
Bill.

I am a fairly old parliamentarian.
I have spent about 27 years of my
life in the provincial legislation and
in the Parliament and I have been a
member of a large number of Select
Committees in my early days. Of
course, of late I have not had much
experience of it. I can say with safe
confidence that there are few Select
Committees which have devoted them-
selves with such seriousness to a mea-
sure of such importance as this Con-
stitution Amendment Bill. The fact
that the Law Minister and the Gov-
ernment were as accommodating to
the Members of the Select Committee
and to the views of the Members of
this House as they possibly could is
evident from the fact that while in
the original Bill no less than 126 laws
passed by the various State legisla-
tures were intended to be given a
blanket protection, when the Govern-
ment found that the Members were
not happy with such a long list—I was
among them—that list was first
reduced to less than 40. At a
later stage, when a few laws
came, members of the Select Commit-
tee were given a fresh opportunity to
express their views, I really cannot
understand what more could be done.
It was the duty of the members of
the Select Committee to go through
all the laws. We werg handed over
several fat volumes containing full
texts of those laws. We were also
handed over the notes of the Plan-
ning Commission. I do not think the
Government could have taken greater
care of this Bill than what they did.

Dr. L. M. Singhvi: But there was
no time to go through all of them.

Shri A. P. Jain: The Law Minister
has been very considerate and the very
fact that at this late stage he has
agreed to accept an amendment....

Shri U. M. Trivedi: Your amend-
ment. .

JYAISTHA 12, 1886 (SAKA)

. members do
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Shri A. P. Jain: Not only mine but:
Dr. Singhvi's also. Perhaps, he is not
aware of it.
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Shri U. M, Trivedi: It is very diffi--
cult for you to understand our view--
point.

Mr. Speaker: It creates difficulty if
not understand each.
other.

Shri A. P, Jain: Fortunately or un--
fortunately, we are so placed that we
cannot understand one another.

At a very late stage, when certain
lacunae were brought to the notice of’
the Law Minister, he had agreed to
accept an amendment, which itself
shows that he has an open mind and
he is prepared to accommodate the
viewpoints of members of this House.
Let us also understand the nature of
this law. It only gives protection to
certain Acts passed by the Legisla-
tures. Yet, the Legislatures have a
right to amend those laws, to modify
them and if at a later stage it is
found that some lacunae have been
left over, it will always be open to
the Law Minister to point out to the
State Government to fill it up. I do
hope that the Law Minister, if he
finds any difficulty or any lacunae at
a later stage, he will take due care to
remove the difficulty or lacunae.

Shri Ranga: How can the Law-
Minister get this done?
Mr, Speaker: Now the members

understand each other very well,

Shri A. P, Jain: Shri Ranga and I
are old friends.

Therefore, I say it is a wrong accu--
sation to make that the members of
the Select Committee or the mem-
bers of this House have not been
given an opportunity to examine and
appreciate the implications of this
law fully. I was a little amazed and
a little worried to know that no less
a person than the hon. Member, Shri
N. C, Chatterjee, had stated that the
present Constitutional Amendment
Bill is a fraud on the Constitution. T
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‘think there can be no greater mis-
‘understanding of the Constitution and
-of the implications of this Bill than
what Shri Chatterjee has stated.
[Article 31B says:

“Without prejudice to the gene-
rality of the provisions contain-
ed in article 31A, none of the
Acts and Regulations specified in
the Ninth Schedule nor any of
the provisions thereof shall be
deemed te be void, or ever to
have become void, on the ground
that such Act, Regulation or pro-
vision is inconsistent with, or
takes away or abridges any of the
rights conferred by, any provi-
.sions of this Part, and notwith-
‘standing any judgment, decree or
order of any court or tribunal
to the contrary, each of the saia
Acts and Regulations shall, sub-
ject to the power of any compet-
ent Legislature to repeal or
amend it, continue in force.”

Even if there has been a judgment o1
the Supreme Court or of any court
or tribunal, the law provides that,
that judgment can be over-ruled and
the law can be given blanket protec-
tion. That is the provision of the
Constitution and what is being done
at present is to fulfil the intentions
of that provision. Therefore, I am
unable to understand how any objec-
tion can be taken on this ground.

Item 33 relates to the Gujarat Sur-
viving Alienations Abolition Act, 1963,
It deals with two subjects—one 1is
compensation to  persons holding
land and the other is compensation
to persons who have been given
an annuity in place of land.
In that State certain persons
were given an annuity. That may be
an annuity for life or annuity in per-
petuity. It it was annuity for life, the
compensation would be three times
and if it wasg annuify in perpetuity
the compensation would be seven
times.  Therefore, these sections
which are referred to in the amend-
ment relate to introduction of annuity
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and they are not part of land reforms.
It is on that ground that the hon.
Minister has been good enough to
accept that amendment 1 must
really thank him for taking the cor-
rect view in the matter. .

Coming to the question of land
reforms, it is a vital part of our policy;
not only of our policy but the policy
of the law makers all over the world.
America is reputed for its liberalism,
for its aversion of applying compul-
sion, for its laissez faire. I want to
make a presentation to our friends of
the Swatantra Party what the greas
President Jefferson said in his days.
He said:

“Whenever there are in a
country unemployed poor, it is
clear that the laws of property
have been so far extended as to
violate natural rights. I am cons-
cious that an equal division of
property is impracticable. The
legislature cannot invent too
many devices for sub-dividing
proparty. It is not too soon to
provide by every possible means
that as few as possible shall be
without a proportion of land.”

That is exactly what we are going
to do by applying the ceiling. No-
thing more, we are going to do.
Therefore, this is a universally accept-
ed doctrine.

There are two ways of doing or
achieving land reforms. One is what
has been done in the Communist
countries where the villagers meet to-
gether and divide the land without
any law. The other way of having
land reforms is through law. We
have accepted the more civilised of
the two methods. We are doing it
It is necessary for the couniry that
it must be done irrespective of the
impediments that come in the way.

Shri U. M, TriVedi: Sir, when my
predecessor got up to speak, I
thought that he would logically go
over all the amendments which were
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proposed by Members, including my-
telf. But, unfortunately, he got
pleased with the amendment of his
having been accepted by the Law
Minister, and praised the Law Minis-
ter for that. If the Law Minister is
‘fond of flattery, I can also do the
same. Let him accept my amend-
ments,

Mr. Speaker: In
amendment was accepted first
flattery came afterwards.

that case._ the
and

Shri U. M. Trivedi: In my case, it
may be accepted after my flattery.

Dr. L. M, Singhvi: It is only a pro-
mise of flattery.

Shri A. P. Jain: The question is
very simple in this case. In my
amendment [ have proposed the omis-
sions of items 33 and 49 from the
Schedule. Here I will draw the atten-
tion of the hon. Minister to the State-
ment of Objects and Reasons where
it is stated:

“Article 31A of the Constitution
provides that a law in respect of
the acquisition by the State of
any estate or of any rights theren
or the extinguishment or modifi-
cation of any such rights shall
not be deemed to be void on the
ground that it is inconsistent
with, or takes away or abridges
any of the rights conferred by
article 14, article 19 or article 31.
The protection of this article is
available only in respect of such
tenures as were estates on the
26th January, 1950...... B

T am giving emphasis on the words
“such tenures as were estates on the
26th January, 1950."

I do not want to read the whole
‘thing.

It is also proposed to amend the
Ninth Schedule by including thereln
certain State enactments relating to
land reforms in order to remove any
uncertainty or doubt that may arise
in regard to their wvalidity. It was

JYAISTHA 12,
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well and good if we had kept ourselvas
within the four corners of the objects
and reasons mentioned. If it was a
question of land reforms being affect-
ed in any manner by the use of the
word “estate”, I would have very
readily agreed to it—and we have
agreed in principle. If it was a
question merely of land reforms or
agrarian reforms, we would have very
readily agreed to this propusition.
But by the backdoor this item No. 48
is being put.

The Mysore Village Offices Aboli-
tion Act, 1961 (item 49), as publishea
in the Mysore Gazette, says:—-

“Whereas it is expedient in the
public interest to abolish the vil-
lage offices which were held here-
ditarily before the commenrement
of the Constitution and esmolu-
ments appurtenant therete in ihe
State of Mysore and to provide
for matters consequent and inei-
dental thereto”.

That is the preamble of the Act ana
it has absolutely no reforence what-
soever to land reforms. It is with
reference to the right of a person to
hold an office to which he is entitled
and to which protection has hgen
granted by the Constitution. Under
the provisions of articles 309, 310 and
311 of the Constitution that right has
been given to him. I will not for a
moment suggest the extension of that
right in conflict with article 16 of the
Constitution, that he might have that
right, to be left over or to.be inherit-
ed by his son, issue or heir. I will
not go to that extent; but, surely, this
will be an entirely inhuman thing* -
it will be absolutely beyond the pur-
view of this amendment that is being
made here that 12,000 accountants or
patwaris willl be deprived of their
means of livelihood here and now by
virtue of adding this law to the list.
1 do not know what reason has goaded
our Government to come to this con-
clusion that these 12,000 persons must
be deprived of their means of liveli-
hood which is by means of the emolu~
ments being paid.



635 Constitution

[Shri A, P, Jain]
This 1s what it says:—

“emoluments appurtenant
thereto in the State of Mysore”.

Why are these people to be deprived
of that particular position? They have
already filed writs before the Supreme
Court. About 41 of them are pend-
ing and we could have waiteq till they
were decided. And even then ‘here
is absolutely no relation between
the one and the other. Here
this is a land reform measure.
We have been saying from the
housetops that we are only pro-
viding for the eXtension of the defini-
tion of “esfafe” for certain measures
which we want to take and these
measures of 1lang reforms are
obstructed by virtue of the\ definition
of “estate” not being comprehensive
enough to include the particular estate
which will be affected. That was the
object in view. Even now what is
the amendment that is being made?
It isi—

“the expression ‘estate’ shall, in
relation to any local area, have
the same meaning as that expres-
sion” ete.

That has been put down with that
object in view and that iz the only
object in view. So, I see no reason
whatsoever for putting this Act in the
Schedule which is only for the pur-
pose of depriving a man of his rign:
under articles 14, 19 and 31 of the
Constitution to holg his property or
to dispose of his property in any
manner that he likes or to earn his
means of livelihood in the manner
that he chooses,

Even in his speech the hon. Law
Minister was careful enough to avoid
'l explanation about it. Ha was very
reasonable enough to accept the pro-
position at the Joint Committee stage
that if there was a legislation of a
type which could be dubbed as colour-
able, he wag agreeable to drop it But
today it is not merely colourable but
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it is patently illegal and is patently-
forcing the man on to the street..
12,000 men will be deprived of their
means of livelihood. 1 do not know
why and for what reason we can agree
to the inclusion of this Act in the
Schedule, I say that there is absolu-
tely no reason.

The same is the position with regard
to item 33, the Gujarat Surviving.
Alienations Abolition Act, 1963 (Guja.
rat Act XXXIII of 1963). Why has
this been put in this list? Cash grants
are cash grants. One rupee is equal tp.
one rupee everywhere, One rupee
multiplied by 12 is equal to Rs. 12/-.
Rs. 3/- multiplied by 12 are equal to-
Rs, 36/-. It is ordinary mathematics
and I have not come across any provi-
sion anywhere, in the Contract Act or
in the history of the world, in any
restatement of the law that is prevail
ing in any mart of the world, that
Rs. 3/- multiplied by 12 are equal to
Re. 1/-. What is that calculatiopn? By
what particular method or mathe-
matical formula this provision has been
reached? Go on multiplying the
annuity for 20 vears, it becomes 1, Tt
is peculiar mathematics coming {rom
Gujarat State. For that purpose vou
are including the whole of this law
and are giving protection in a parti-
cular clause only by virtue of accept-
ing the amendment of Shri Jain. I say:
“Why do you include the whole law
ang get a bag name for this legislature
itself? The Parliament is here to make
a reasonable law, an equitable law, It
is not here to dance attendance simply
on the whims or the pleasure of some
people. It is here to make the iaw
which should stand to reason, which'
shpuld appear reasonable and which
should stand the serutiny at the hands
of posteritv from time to time.

Shri J. B. Kripalani (Amroha):
They do not care for posterity.

Shri U, M. Trivedi: I will, therefore,
suggest that my amendments, Nos. %
and 21, be accepted.
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The iinisier of Law and “f.uisler
.o Communications (Shri A, K. Scn):
Mr. Speaker, Sir, Dr. Singhvi and
Shri Kashi Ram Gupta had laken ex-
ception to my not repeating the argu-
ments which [ had done on the las:
-occasion, taking each legislation sepa-
rately about his objection for the inciu-
sion of which objection has been spaoci-
fically raised It has been furllier
stated by Shri Kashi Ram Gupta,
particularly, that he failed to appre-
ciate a method by which over 100
laws are included in the Schedule to
start with, and are then wvoluntariy
reduced by the Government and then
ultimately they come before the House
‘truncated.

If my speech on that occasion is rc-
~alled, I said specifically. while moving
‘the Bill, that we have included a large
number of laws at the request of the
various State Governments bui the
mind of the Government was com-
pletely open on the subject and in the
Joint Committee we shall follow this
principle, namely, that only measures
of land reforms would be included
and those measures will also be in-
cluded if there is a likelihood of a
‘challenge succeeding on the principles
on which a challenge to similar Acts
standing pari materia has succeeded
‘before the courts.

We had consistently followed this
principle in treating the question of
including varioug State lawg into the
‘Ninth Schedule.

Then, we were told yesterday that
no reasons were given for the inclu-
sion of these Acts. I am really sur-
prised when such sweeping statements

are made when we took all the care

of circu'ating to each member of the
Joint Committee and also......

Dr. L. M. Singhvi: (Jodhpurl: Res
snns are required to be given to this
House., That is the parliamentairy
law.

Shri A. K, Sen: First of »'l. this
House was told of the reasons only
when specific Acts were brought into
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question. 1 dealt quite at lengtn on
the Madras Act and on the Mysore Act
to which objection was taken on the
last occasion. It was not necessary 1o
B2 on recounting the same reasons
which were given in wriling for the
Joint Committee unless there wus a
question raised with regard to a parti-
cular Aect; otherwise, in my humbie
submission we would have been laking
up unnecessarily the time of this House
even in dealing with the reasons for
inclusion of Acts about which no
question was raised. I was to give
reasons for those Acts about which
questions might be raised and I did so
on the last oceasion. Every Member of
the Joint Committee was provided with
written memorandum setting out the
reasons for inclusion of these Acts.
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On the last occasion, a question was
raised about two Acts and a third Act
was also referred to. While dealing
with those Acts, I dealt with the Mad.
ras Act particularly with regard (o the
same argument which had been repcat-
ed by Dr. Singhvi yesterday, namely,
that the Madras Act should not have
been protected because it creates an
artificial family. T dealt with that ques-
tion last time. But I will do it again
since Dr. Singhvi thought that I was
escaping from the issue.

Dr. L. M, Singhvi: You
to convince yourself,

should try

Shri A, K. Sen: I havp convineed
myself. I do not hope to convince
vou, I hooe to convince the House.
(Interruption) When [ say, I hop= to
convinee the House. I mean the majo-
rity of the House. We go by majority,
not by unanimity.

Shri Kashi Ram Gupta: Fven if you

do not try to convince them, they will
be convinced by the whip.

Shri A. K. Sen: I have not so much
of expectation as the hon. Member has,
But I shall do my duty anyway.

Let me take the three Acts one by
one. The Madras Act does not create
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an artificial family. But it creates a
family which is the pattern in ¢very
State legiglation on land reforms. The
definition is uniform in every State
legislation on land reform and it was
the result of a consensus arrived =at
by the Panel set up by the Planning
Commission to give a report on the
pattern of land reform legislation
which should be followed in diffcrent
States,

Shri Ranga: Chosen by themselves.

Shri A. K. Sen: For formulating the
Secongd Plan and the proposal for land
reform, an expert panel was set up by
the Planning Commission consisting
algo of the representatives of all the
States for the purpose of reporting to
the Planning Commission, to the Cen-
tral Government and also to the States
about the pattern which should be
followed in order to bring about uni-
formity in land reform legislation all
over India. (Interruption) Mr. Rangs
is still very restless. I cannot help it
But I have to do my duty and he will
kindly extend me the courtesy of not
disturbing me when T am on my feet.

The Committee reported that the
definition of family which should be
adopted in every State legislation
should be as follows:

“Family is a real operative unit
in land owmership as in land
management. We, therefore re-
commengd that in the fixing of the
ceiling the aggregate area held by
all the members of the fainily
should be taken into account. For
this purpose, a family should be
deemed to consist of husband, wife
and dependent sons and daughters
and grand-children. The land
held by married daughters and
earning sons should be excluded.”

Thiz is the princin’e which has been
followed ip every State legislation. Tt
is true that this does set un a family
different from the traditional family
with which we are concerned in land
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ownerghip in areas where there is a
joint family in existence or other forms
in existence where the ownership
passes by survivorship. It is true, So
in land reforms, it is not revivalism
but a departure from revivalism. If
land reform ig unorthodox, so is a
family which forms the core of the
land reform which we have got in
existence, To that extent. I have no
dispute that we have brought about an
unorthodox pattern of legislation in
which there is also the form of ortho-
dox unit of owmership, that is, the
family. There is nothing wrong in
it. All the courts have said that this
is bypassing of article 14 of the Consti-
tution. They never say that it is
colourable or unreasonable or it is a
fraud. T have got a judgment here, a
very short judgment, of Mr, Justice
Wanchoo. He never said it was a
fraud. He said it was an effort to by-
pass the Constitution.

Dr. L. M. Singhvi: It is an effort
to wipe out article 14 from the Consti-
tution. Is that all right? It ig to
argue with the aid of the fallacy of
petitio principi, that because it exists-
in all the State enactments. therefore,
it is valid or because it has been re-
commended bv the Panel of Land Re-
forms in the Planning Commission.
He must try to meet the argument
which has been adopted by the
Supreme’ Court and which T have
adduced here.

Shri A, K. Sen: What I was saying
is that this is an unorthodox family
and we have chosen to adopt it. It is
for Parliament to decide whether that
choice is a right choice or not. What
1 am trying to say is that the Suoreme
Court hag never said that is was a
fraud on the Constitution. Tt is a
purely technical constitutional objec-
tion.

Dr. L. M. Singhvi: Not a
technieal objection.

vurely

Shri A. K. Sen: Articl~ 14 :ns teen
called in aid to attack -roeressive lawe
passed not only here but also in the



641 Constitution JYAISTHA 12, 1886 (SAKA)

States and we have repeatedly tried to
overcome the difficulties including
amendments of the Income-Tax Act.
Therefore, in my submission there is
nothing wrong in the definition of the
family and the Madras law is as much
a law of land reforms as any other
law. It is the same family which finds
its place in every other law.

Then, the question of Mysore Act
was raised.

Dr. M. 8. Aney (Nagpur): Is that the
recognised  definition of family
throughout the Madras State?

Shri A. K. Sen: Not the Madras
State. For our land reform legislation,
this is the definition of family.

Shri Ranga: This is an arbitrary
definition.

Shri A. K. Sen:
family which we
Hindu law as it obtains in various
areas. So is the Income-Tax law
where there is an artificial definition
of family, and so in many other laws
too.

With regard to the Mysore Act, I
explained it in detail in the Joint
Committee when Mr. Jain was there,
Dr. Singhvi was there and wvarious
other Members were there and 1
agreed with Mr, Jain that the Joint
Committee with which I had the
privilage to work was so keen that
every Act came under its scrutiny
and the point about this particular
Act was also raised. 1 explained to
them that though the word ‘offices’ is
used, the office by definition of the
Act is itself not an ordinary office
but the office to which lands and
other hereditary emoluments were
attached, whether the office was
functioning. or not. This was the
definition of the office in the
Act itself. So, to call it an office
without deciding the definition itself
would be rather misleading, if I may
say so, without meaning anv dis-
respect to those who have raised this
point. May 1 read the definition?

It is a definition of
have under the

“Village office means
village office to which,

every
not the
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office simpliciter but only an offi-
ce, emoluments have been attach-
ed and it was held hereditarily
before the commencement of the
Constitution under an existing
law relating to a village office
for performance of duties connect-
ed with administration of collec-
tion of the revenue or with the
maintenance of order or with the
settlement of boundaries or other
matters of civil administration of
a village, whether the services
originally appertaining to the
office would continue or have
ceased to be performed or de-
manded or by whatever the de-
signation the office may be local-
ly known.”

This was a law for the purpose of
abolishing these offices to which here-
ditary lands and emoluments were
attached for the performance of duti-
es which are no longer performed
because almost all the duties are
taken over by civil administration..
When these offices were abolished,
they were not offices simpliciter but:
only those offices to which hereditary
emoluments as defined in the Act
were attached, namely, land revenue
payable in respect of lands, fees for
agricultural produce and so on.

Shri Bade (Khargone): May I just
request the hon. Minister to clarify
one thing?....

Shri A. K. Sen: After I have finish-
ed, I shall be very glad to answer
whatever explanation the Chair is
pleased to allow,

Therefore, in order to carry out
land reform and take over these vast
holdings which were hereditarily
owned and originally granted as prize
for the offices created, it was neces-
sary to abolish them, and when they
were abolished, compensation was
fixed as in other land reform legisla-
tion, namely that for inferior offices,
it was three times, for other offices,
six times and so on and so forth.
That is what is provided for in sec-
tion 9 of that Act. T had personally
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examined it myself, and I h'ad no
doubt in my mind that it was a form
-of land reform, because mere
offices were not abolished but offices
to which hereditary land emoluments
were attached were abolished - in re-
turn for compensation fixed by the
Act itself. If it was nol an acquisi-
tion of property, there was no question
-of paying compensation. Therefore,
-elaborate rules of compensation were
fixed in the Act itself.

With regard to the Gujarat Act, I
"had examined it myself. It is true

.that that Act was brought into the

‘Bill at a later stage, and I must
frankly say that I could not personal-
ly examine that Act as much as I
should have done on that occasion.
It was brought to my notice on the
last occasion, when I had said on the
“floor of the House that if any Act was
pointed out which on serutiny would
be found tc be not a measure of land
reform but other forms of expropria-
tion, T would certainly reconsider the
matter and after scrutinising the sub-
ject-matter myself. I did go into this
Gujarat Act, and 1 found that the Act
contained provisions relating to land
reform as also to abolition of allow-
ances as defined in the Act. I thou-
.ght myself, and 1 am very Thappy
to say that the hon. Prime Minister.
and Shri Lal Bahadur Shastri and
other senior colleagues with whom I
‘had consultations hag all agreed to
the note which I had circulated to
them. that these provisiong relating
to allowances could not be charac-
terised as measures of land reform.
and including them  would, there-
fore, be contrary to the object of the
Act itself. And I had agreed to ac-
‘cept the amendment in this regard;
even before Shri A. P. Jain in his
generosity had said a few good
words, for which T am very much
obliged to him, certainly, we had
decided with the sanction of the hon.
Prime Minisier himself that we
should accept this amendment and I
had announced it before the debate
‘had started.
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1 therefore, regret to fing that
there should have been suggestions
that we have included these laws
without scrutiny and without exami-
ning them myself. It may be that our
examination has convinced us in one
way and convinced others in a diffe-
rent way, but that is guite inevitable
in such matters where ali persons
may not agree with the same ap-
proach or with the same conclusions.
But that does not prove at all that
we have included anything without
scrutiny or without care.

Those are my submissions. I shall
be happy to answer any further quer-
ies which you, Sir, may permit.

Shri Bade: In regard to the Mysore
Village Offices Abolition Act, about
40 appeals are pending in the Sup-
reme Court and the Supreme Court
has ordered a stay of the proceedings
under this Act. As a result of this,
about 12,000 accountants or patwaris
or talayatis will be without any offi-
ce, and new appointments would have
to be made by the Mysocre Govern-
ment?

Shri A, K. Sen: I do not know
about the numbe: of persong that will
be affected. Thave nodoubt that quite
a large number mav be affected, be-
cause it appears that in Mysore, all
these offices were created for the pur-
pose of carrying out local duties
which are no longer performed by
th> holders of these offices. ...

Shri Bade: The Supreme Court has
given a stay order.

Shri A, K. Sen: ] have quite fol-
lowed the hon. Member. It is true
that while admitting the petitions
challenging this. the Supreme Court
has issued a stay order. But that is
hardly of any consequence. Unless
the challenge was brought forward or
was, in fact, pending, there would be
no occasion for including these with-
in the schedule.

Shri Kashi Ram Gupta (Alwar): A
large number of cases are such that
they have not been challenged in the
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Supreme Court, and yet they have
been included only for the reason
that they are expected to be chal-
lenged.

Mr. Speaker: The hon, Minister has
replied to that point already.

Shri A, E Sen: [ had told Shri
Kashi Ram Gupta personally, and in
the explanation we have said that
for Acts pari materia which have
been struck down, we are taking the
precautions.

Dr. L. M. Singhvi: In opposing the
inclusion of some of these Acts, I had
-submitted that in artificial definition
of ‘family’ was sought to be brought
into operation, and I had given an
‘illustration which demonstrated that
there would be discrimination bet-
ween major sons and minor sons to
:m very considerable extent. Would
the hon. Law Minister be pleased to
tell us in what specific way this dis-
crimination between members of a
natural family helps ang promotes
land reform measures?

Shri A. K Sen: Ag I said, unless
there was discrimination in the tech-
nical sense, the Supreme Court would
not have struck it down. But the
panel of experts which went into the
matter thought that the term “family’
should be defined; we have to have
Yamily’, and we have to have a defi-
mition, and thig is the definition which
has been arrived at with the largest
consensus possible.

Shri U. M. Trivedi: In regard to
‘the Mysore village offices. ...

Mr, Speaker: The hon. Minister has
-answered that point already. The
hon. Member was not present here,
I think, at that time.

Shri U. M. Trivedi: I want to ask
wone question in regard to that. Some
“wrong informatiom....

Mr, Speaker: If the hon. Member
argues and then goes away without
‘hearing the reply, then what can be
«done?

770 (Ai) LSD.—8.
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Shri U. M. Trivedi: I am not argu-
ing. 1 would just like to ask one.

‘Will the hon. Minister be pleased to
say whether land has been touched in
each case where the emoluments are
referred to? The Act refers to emo-
luments only and nowhere has the
term ‘land’ been mentioned at all.

Shri A. K, Sen; I do not know
about that. The term ‘emoluments’
include land, fees for land, agricul-
tural produce and so on; it means
substantially land. As you know,
land is not merely the physical soil
but includes all rights to immovable
property.

Mr. Speaker: Does any hon. Mem-
ber want any amendment to clause
2 to be put to vote separately?

Dr. L. M. Singhvi: Amendments
Nos. 4 and 6 may be put to vote
separately.

Shri Kashi Ram Gupta: Amend-
ment No. 5 may also be put to vote
separately.

Mr, Speaker: The Opposition Mem-
bers might have chosen just one or
two amendments which they woud
like to press.

Dr. L, M. Singhvi: We have chosen
these three amendments namely
amendments Nos. 4, 5 and 6. We are
pressing them to a division.

Mr, Speaker: I shall A first put
amendment No. 4 to the vote of the
House,

The question is:

Page 1, line 13,

(i) omit ‘for the time being;
(ii) after ‘in force’ insert ‘on the
25th day of March, 1964". (4).
Let the Lobby be cleared,

1300 hrs,

The Lok Sabha divided:
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‘Division No. 4]

Alvares, Shri Peter

Aney, Dr, M. S.

Bade, Shri

Bamant Kunwari, Shrimati
Bhil, Shri P.H.

Brij Raj Singh, Shri

Deo, Shri P. K.

Ghoth, Shri P. K.
Gounder, Shri Muthu
Gulshan, Shri

Gupta, Shri Kashi Ram
‘Kakkar, Shri Gauri Shanker
‘Kamath, Shti Hari Vishau
Eapur Singh, Shri

Abdul Wahid, Shri T.

Achal Singh, Shri
Akkamma Devi, Shrimati

Alagesan, Shri

Abuas, Shri A. 5.

Alva, Shri Joachim
Anjanappa, Shri

Ankineedu, Shri
Arunachglam, Shri

Azad, Shri Bhagwat Tha
Babunath Singh, Shri

Bal Krishna Singh, Shri
Balakrishnan, Shri
‘Balmiki, Shri

Banerjee, Shri 5. M.
Banerjee, Dr. R
Barkataki, Shrimati Renuka
Barman, Shri P, C.
Barupal, Shri P, L.
Basappa, Shri
Basumatari, Shri
Baswant, Shri

Besra, Shri
Bhagat, thri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhaou Prakash Singh, Shri
Bhargava, Shri M. B.
Bhatkar, Shri
Bhattacharyys, Shri C. K.
Bist, Shri J. B. 5.
Barooah, Shri P. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Brij Raj Singh-Kotsh, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotana
Chandak, Shri
Chandarhlan tingh, Shri
Chandresekhar, Shrimati
Chaudriki, Shri
Chaudhusi, ShriD. & |

Ayes

Kesar Lal , Shri
Kohor, Shri
Krishnapal Singh, Shri
Laxmi Dass, Shri
Mahanands, Shri
Mandal, Shri B.N.
Masani, Shri M.R.
Mate, Shri

Mohan Swarup, Shri
Nath Pai, Shri
Rajyalaxmi, Shrimati
Ranga, Shri

Reddy, Shri Narssimhs
Shashank Manjari, Shrimati

NOES

Chaudhuri, Shri Sachindra
Chaudhuri, Shri Tridib Kumer
Chaudhri, Shrimati Kamals
Chavan, Shri D. R.
Chavda, Shrimatl

Chuni Lal, Shri

Dhaji, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri B. K

Das, ShriN. T.

Das, Shri Sudhansu
Dasappa, Shri

Dass, Shri G.

Deo Bhanj, Shri R. G.
Desai, Shri Morarji
Deshmukh, Dr. P. 5.
Deshmukh, thri B. D.
Deshmukh Shri Shivaji Rao S.
Dey, Shri 8. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G. N.
Domi, Shri

Dubey, Shri B. G.
Dwivedi, Shri M. L.
Elayaperumal, Shri]

Eias, Shri Mohammad
Firodia, Shri

Gahmari, Shri

Gujraj Sing Rao, Shri
Ganspati Ram, Shri
Ganghi, Shri V.B.
Ghosh, Shri Atulys
Goni, Shri Abdul Ghani
Gopalan, Shri A K.
Govind Das, Dr.

Guha, Shri A. C.
Gupta, Shri Indrajit
Gupts, Shri Shiv Charan
Hajamavis, Shri
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Shastri, Shri Prakash Vir
Siddhanti, Shri Jagdev Singh
Singh Dr. B.N.

Singh, Shri A.P.
Singh, Shri Y. D.
Singhwi, Dr. L. M.
Sivasankaran, Shri,
Solanki, Shri

Swamy, Shri Sivamurthic
Trivedi, Shri U, M.
Utiya, Shri

Vijays Raje, Shrimati
Vishram Prasad, Shri
Yashpal Singh, Shri

Hansda, Shri Subodh
Hag, Shri M. M.
Harvani, Shri Ansar
Heda, Shri

Hem Raj Shri
Himatsingks, Shri
Igbal Siogh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshijdas
Jagiivan Ram, Shei
Jain, Shri A. P.
Jamir, Shri 8. G.
Jamunadevi, Shrimati
Jayaraman, Shri
Jedhe, Shri

Jena, Shri

Joshi, Shri A.C.
Joshi, Shrimati Subbadra
Jyotishi, Shri J. P.
Fabir, Shri Humayun
Kadadi, Shri
Kajrolkar, Shrx
Kamble, Shri
Kanakasabai, Shri
Kanungo, Shri
Kappen, Shri

Kar, Shri Prabhar
Karuthiruman, Shrj
Kayul, Shri P. N.
Kedaria, Shei C. M.
Khadilker, Shri

Khan, Shri P. N.
Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chandy
Khanna, Shri P. K.
Kindar Lal, Shri
Kisan Veer, Shri
Kotoki, Shri Liladhar

648



649

Kumann, Shri M. K.
Kunhan, Shri P.
Kureel, Shri B.N.
Lakshmikanthammas, Shrimati
Lalit Sen, Shri
Laskar, Shri N.R.
Laxmi Bai, Shrimati
Lonikar, Shri
Mahadeo Prusad, Shri
" Mahadeva Prasad, Dr.
Muhtab, Shri
Mahishi, Shrimati Sarcjini
Maimoona Sultan, Shrimati
Majithis, Shri
Maliachami, Shri
Malaviya, ShriK. D.
Malbotra, Shri Inder].
Mallish, Shri U.S.
Mallick, Shri
Manaen, Shri
Mandal, Dr. P.
Mandal, Shri J.
Mandal, Shri Yamuna Prasad
Maniyangadan, Shri

Mantri, Shri
Marandi, Shri

Maruthish, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mathur, Shri Harish Chandrs
Mehdi, Shri 5. A.
Mehrotrs, Shri Braj Bibari
Mehta, Shri Jashvnt
Melkote, Dr.

Mengi, Shri Gopal Dmt
Menon, Shri Krishna
Menon, Shri P.G.
Minimata, Shri

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Mishra, Shri M. P.
Misra, Dr. U.

Misra, Shri Mahesh Dutta
Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mohiuddin, Shri
Morarks, Shri

More, Shri K. L.

More, Shri §. 8.

Mukasne, Shri -

Mukeriee, Shrimati Shards
Munzn,,” Shri David
Murli Manchar, Shri
Murthy, Shri B.S.

Murti, Shri M. §.
Muthish, Shri

Naidu, Shri V. G.

Naik, Shei D. 7.

Mair, Shri N. Srecksatan
Nair, Shri Vesudevan
Nallskoys, Shri

Mumbiar, Shri
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Manda, Shri
Mayar, Dr. Sushila
Migam, Shrimati Savitri
Oza, Shri
Paliwal, Shri
Pande, Shri K. N.
Pandey, Shri R. S.
Pandey, Shri Sarjoo
Pandey, Shri Vishws Nath
Pannal Lal, Shri

Pant, Shri K. C.
Parsmasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Pmel, Shri Man Sinh ™.
Patel, Shri N. N.

Patel, Shri P.R.

Patel, Shri Rafeshwar
Patil, Shri D. S.

Patil, Shri ]. 5.

Patil, Shri M. B.

Patil, Shri 5.B.

Patil, Shri 5. E.

Patil, Shri T. A.
Patnaik, Shri B. C.
Pattabhi Reaman, Shri C. R.
Pottekkstt, Shri
Prathaker. Shri Naval
Pratzp Singh, Shri
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuramaish, Shri

Rui, Shrimati Sahodrabai
Raj Bahadur, Shri

Rafa, Shri C. R.

Rajdec Singh, Shri
Raju, Shri D. B.

Ram, Shri T.

Ram Sewsk, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramanathan, Chettiar Shri
Ramaswamy, Shri S.V.
Ramaswamy, Shri V. K.
Remdhani Das, Shri
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri

Ranga Rso, Shri

Ranjit Singh, Shri

Rso, Dr. K. L.

Reo, Shri Hanmanth
Rao, Shri Jaganathe
Rao, Shri Krishnamoorthy
Rao, Shri B. Madhurudsn
Rao, Shri Muthyal

Raso, Shri Rajagopala
Rao, Shri Ramspathi
Rao, Shri Rameshwar
Rao, Shri Thiromals
Rattsn Lal, Shri
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Raut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Renuks
Reddi, Dr. B. Gopala
Reddisr, Shri

Reddy, Shri K. C.
Reddy, Shri Ramukrishna
Reddy, Shri Yallamands
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath

Saraf, Shri Sham Lal
Sarma, Shri A.T.
Satyanarsyana, Shri

Sen, Shri A. K.

Sen, Shri P. G.

Shsh, Shri Mansbendm
Shiah, Shrimati Jayaben
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankarsiya, Shri
Sharma, Shri A. P.
Sharma Shri D. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shestri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri

Shinde, Shri
Shivananjspps, Shri
Shukls, Shri Vidys Charsn
Siddananjappe, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D.N.

Singh, Shri J.B.

Singh, Shri K. K.

Singha, Shri G. K.

Sinha, Shri Satya Naraysn
Singha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.
Sooavane, Shri

Soundram Ramaschandran, Shrimati
Soy, Shri H. C.
Srinivasan, Dr. P.
Subbaraman, ShriC.
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
Surendra Pal Singh, Shri
Surys Prassd, Shri
Swamy, Shri M.N.
Swam?, Shri M.P.
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Swaran Singh, Shri
awell, Shri

‘Tantis, Shri Rameshwar
Thengondar, Shri
Thevar, Shri V,
‘Thimmaiah, Shri
Thomas, Shri A, M.
Tiwary, Shri D.N.
Tiwnryk Shri F..N.
‘Tiwary, Shri R. S.
Tripathi, Shri Krishne Deo
Tuls Ram, Shri

Mr. Speaker: The result of the
division is Ayes: 42: Noes: 352

The motion was negatived,

Some Hon. Members rose—

Mr. Speaker: Their statements may

be recorded.
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Tyagi, Shri

Uikey, Shri

Ulaks, Shri

Upadhyayn, Shri Shiva Dutt
Valvi, Shri

Varma, Shri M.L.
Varma, Shri Ravindra
Veerabasappa, Shri
Venkaish, Shri Kolla
Venkatasubbaish, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
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Vidyalankar, Shri A, N.
Vijaya Ananda, Maharsikumar
Vimla Devi, Shrimati
Virbhadra Singh, Shri
Wyas, Shri Radhelal
Wadiwa, Shri

Warior, Shri

‘Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.
Yusuf, Shri Mohammad

Shri Shiv Charan Mathur (Bhil-
wara); I am for Noes.

Mr. Speaker: The question is:
Page 1, line 13,—
(i) omit “for the time being”.

(ii) after “in force", insert—

Shri P. Kunhan (Palghat): I am

for Noes.

Shri Imbichibava (Ponnani): I am

for Noes.

Division No. 5]

Amey ,Dr. M. 8.

Bade, Shri

Basant Kunwari, Shrimati
Bheel, Shri P. H.

Brij Raj Singh, Shri

Deo, ShriP. K. .
Ghosh, Shri P. K.
Gulshan, Shri

Gupts, Shri Kanshi Ram
Kakkar, Shri Gauri Shanker
Kapur Singh, Shri

“on the date on which the

Constitution (Nineteenth Amend-

ment)
force.”

Act, 1964 comes into
(5).

The Lok Sabha divided:

[13:06 hrs.

Singh, Dr. B. N.

Singh, Shri A. P.

Singh, Shri Y. D.
Singhvi, Dr. L. M.
Sivasankaran, Shri
Solankj, Shri

Swamy, Shri Sivamurthi
Trivedi, Shri U. M.
Utiys, Shri

Yashpal Singh, Shri
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Chaturvedi, Shri 8. N.
Chaudhuri, Shri D. 8.

Chaudhuri, Shri Sachindrs

Chaudhuri, Shrimati Kamals
Chaws, Shri D. R.

Chavda, Shrimati
Chettiar, Shri Ramanathan
Chuni Lal, Shri

Daii, Shri

Daljit Singh, Shri

Das, Dr. M. M,

Drus, Shri B. K.

Das, Shri N. T.

Das, Shri Sudhansu
Dusappa, Shri

Dass, Shri G.

Deo Bhanj, Shri P. G.
Desai, Shri Morarji
Deshmukh, Dr. P. 8.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Rao 8.
Dey, Shri 5. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri

Dixit, Shri G. M.

Dorsj, Shri Easinaths
Dubey, ShriR. G.
Dwivedi, Shri M. L.
Elysperumal, Shri

Elias, Shri Mohammad
Ering, Shri D.
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Jena, ann
Joshi, Shri A. C.
Joshi, Shrimati Subbadra
Tyotishi, Shri J. P.
Eabir, Shri Humayun
Fadadi, Shri
Kajrolkar, Shri
Kanakasabai, Shri
Kanungo, Shri
Fappen, Shri
Kar, Shri Prabhat
Karuthiruman, Shri
Kaml, Shri P. N.
Kederia, Shri C. M.
Kelshing, Shri Rishang
Khadilksr, Shri
Khan, Dr. P. N.
Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P.E.
Kindar Lal, Shri
Kisan Veer, Shri
Kotoki, Shri Liladhar
Krips Shanksr, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.
Koumaran, Shri M. K.
Kunhan, Shri P.
Kureel, Shri B. N.
Lakshmilanthemma, Sheimeti
Lalit Sen, Shri
Lasker, Shri N R.
Laxmi Bai, Shrimati
Lonikar, Shri
Mahadeo Prasad, Shri
Mahadevs Prand, Dr.
Mahtab, Shri
Mauhishi, Shrimati Sarofini
Maimoons Sultan, Shrimat
Majithia, Shri
Malsichami, Shri
Malaviys, Skri K. D.
Malhotrs, Shri Inder J.
Mallish, Shri U. §.
Mallick, Shri
Mansen, Shri
Mandal, Dr. P.
Mandal, Shri J.
Mandal, Shri Yamuns Pressd
Maniyangadan, Shri

Mathur, Shri Harish Chandrs
Mehdi, Shri 5. A.

Mehrotrs, Shri Braj Bibari
Mehta, Shri J. R.

Melkote, Dr.

Mengi, Shri Gopal Datt
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Menon, Shri Krishna
Menon, Shri P. G.
Minimata, Shrimat;
Mirza, Shri Bakar Al
Mishra, Shri Ribhuti
Mishra, Shri Bibhudhendra
Mishra, Shri M. P.
Misra, Dr, U,
Misra, Shri Mahesh Dhita
Misra, Shri Shyam Dhar
Mohanty, Shri G.
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Rajdeo Singh, Shri
Ralu, Shri D. B,

Ram, Shri T.

Ram Sewsk, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramarwamy, 5ri 5. V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Ranapijai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Ranjit Singh, Shri

Rao, Shri Hanmanth
Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri E. Madhusudan
Rso Shri Muthyal

Rao, Shri Raiagopala
Rao, Shri Ramapathi
Rao, Shri Rameshwar

Rao, Shri Thirumala
Rattan Lal, Sri

Raut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Renuks
Reddi, Dr. B. Gupals
Reddiar, Shri

Reddy, Shri K. C.
Reddy, Shri Remakrishna
Reddy, Shri Yallamanda

Reddy, Shrimati Yashods
Roy, Shri Dishwanath
Sadhu Ram, Shri

Baha, Dr. 5. K.

Bahu, Shri Rameshwar
Saigal, Shri A. 5
Gamanta, Shri 5. C.
Samnani, Shri

Mr. Speaker:

The result of the

JUNE 2, 1064

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhama Devi, Shrimati
Satyanarayana, Shri

Sen, Shri A K.

Sen, Shri P. G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankarsiya, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri

Shinde, Shri
Shivanajappa, Shri

Shuka, Shri Vidya Charan
Siddanajappa, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri ], B,

Singh Shri K. K.

Singha, Shri G. K.

Sinha, Shri Satya Narayan
Sinha, Shyimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivapparaghasan, Shri
Sonavane, Shri

Soundaram Ramachendran, Shrimat;
Soy, Shri H. C.
Srinivasan, Dr. P.
Subbaraman, Shri
Subrumaniam, Shri C.,
Subramanyem, Shri T.
Sumat Frasad, Shri
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Sunder Lal, Shri
Surendra Pal Singh, Shri
Surys Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Swaran Singh, Shri
Swell, Shri

Tantis, Shri Rameshwar
Thengondar, Shri
Thevar, Shri V.
Thimmaish, Shri
‘Thomas, Shri A. M.
‘Tiwary, Shri D. N.
‘Tiwary, Shri K. N.
Tiwary, Shri R. 5.
Tripathi, Shri Kithan Deo
Tula Ram, Shri

Tyagi, Shri

Ulkey, Shri

Ulska, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.
Valvj, Shri

Varma, Shri M. L.
Varma, Shri Ravindra
Veerabasappa, Shri
Venkaiah, Shri Kolla
Venkatasubbaish, Shri P.
Verma, Shn Balgovind
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Vijaya Ananda, Maharajkumar
Vimla Devi, Shrimati
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Warior, Shri

Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh

Yadaws, ShriB. P.
Yusuf, Shri Mohammad

656

The Minister of Irrigation and

I am for

division is Ayes: 31; Noes 349.
The motion was negatived.
Some Hon, Members rose—

Shri Krishnapal Singh (Jalesar):
There is something wrong with this
machine,

Mr. Speaker:
might be recorded.

Their statements

Shri Krishnapal Singh: I am for
Ayes. .
Shrimati Vijaya Raje (Chatra): I

am for Ayes,
The Minister of Planning (Shri B.
B, Bhagat): I am for Noes.

Power (Dr. K. L. Rao):
Noes.
Mr. Speaker: It iy unfortunate that
power should faill
I now put Amendment No. 6 to the
House.
The amendment was put
tived.
Mr, Speaker: I now put Amend-
ments Nos. 3, 31 and 32 to the House.
The amendments were put gnd nega-
tived.
Mr. Speaker: The question As:
“That Clause 2 stand part of
the Bill."
The Lok Sabha divided:

and mnega~



657 Constitution JYAISTHA 12, 1886 (SAKA) (Nineteenth 638
Amendment) Bill

{Division No. 6} AYES 13.09 hrs.
Abdul Wahid, Shri T. Deo Bhanj, Shri P. G. Keithing, Shri Rishang

Achal Singh, Shri Desai, Shri Morrji Khadilker, Shri

Akksmma Devi, Shrimati Deshmukh, Dr. P. S. Khar, Dr. P. N.

Alsgesan, Shri Deshmukh, Shri B. D. Khan, Shri Osman Ali

Alvs, ShriA. S. Deshmukh, Shri Shivaji Rao 8. Kunhan, Shri P.

Alva, Shri Joachim Dey, Shri S. K. Fhanns, Shri P. K,

An jenappa, Shri Dhuleshwar Meena, Shri Kindar Lal, Shri
-Ankineedum, Shri Dighe, Shri Kiwun Veer, Shri
Arunachalam, Shri Dinesh Singh, Shri Kotoki, Shri Liladhar

Azad, Shri Bhagwat Tha Dixit, Shri G. N. Kripa Shankar, Shri

Babunath Singh, Shri

Bhanu Prakash Singh, Shri
Bhargava, Shri M. B.

Drorsi, Shri Kasinatha

Gupta, Shri Indrajit 3
Gupta, Shri Shiv Charan

Krishna, Shri M. R,

‘Bal Krishoa Singh, Shri Dubey, Shri R. G. Krishnamachari, Shri T. T.
Balskrithnan, Shri Dwivedi, Shri M. L. Kumaran, Shri M. K.
Balmiki, Shri Elsyapermal, Shrifl Khanna, Shri Mehr Chand
Banerjee, Shri 5. M. Eliss, Shri Mobammad Kureel, Shri B, N.
. Banerjee, Dr. R. Firodia, Shri Lakshmikanthamma, Shrimati
Barkataki, Shrimti Renulks Gahmari, Shri Lalit Sen, Shri
Barman, Shei P. C. Gajraj Singh Rso, Shri Laskar, Shri N. R.
Barua, ShriR. Ganapati Ram, Shri Laxmi Bai, Shrimati
Barupal, Shri P. L. Gandhi, Shri V. B. Lonikar, Shri
Basapps, Skri Ganga Devi, Shrimati Mahadeo Prasad, Shri
Basumatari, Shri Ghosh, Shri Atulya - Mahadeva Prasad, Dr.
Baswant, Shri Goni, Shri Abdul Ghani Mahtab, Shri
Beara, Shri R. Gopalan, Shri A. K. Mahishi, Shrimati Sarofini
Blugt, thri B. R. Gounder, Shri Muthu Y Maimoona Sultan, Shrimati
Bhagavati, Shri Govind Das, Dr. Misithis, Shri
Bhakt Darshan, Shei Guha, Shri A. C. Malsichami, Shrl

Malaviya, Shri K. D.
Malhotre, Shri Inder J.

Bhatkar, Shri . Hajarnavis, Shri Malliah, Shri U.S.
Bhattacharyys, Shri C. K. Hansds, Shri Subodh Mallick, Shri Ram Chandrs
Bist, 5hri J. B. 5. Haq, Shri M. M. Manaen, Shri
Boroaah, Shsi P. G, Havanri, Shri Ansar Mandal, Dr. P.
Brahm Prakash, Shri Heda, Shri Mandal, Shr J.
Brluelhwu Prasad, Shri Hem Raj, Shri Mandal, Shri Yamuna Prasad
Brij Basi Lal, Shri Himatsingka, Shrl Maniyangadan, Shel
Brij Rat Sing Hukam Singh, Sardar Mantri, Shei
Semkimeent SheL b R Imbichibava, Shri Marandi, Shri
Chands, Shrimutl Jyotens Iqbal Singh, Shri Maruthish, Shri
Chandak, Shl Jadhav, Shri M. L. Masuriya Dio, Shri
‘Chandarbhan Singh, Shri i .
Chandrasekhar e Jadhav, Shri Tulshidas Matcharaju Shri
g/ Jagiivan Ram, Shri Mate, Shri

riki, S Jain, Shri A. P. Mathur, Shri Harish Chandra
2;‘;‘:;;" oot Jamir, Shri 5. G. Mehdi, Shri §. A.

uri SllnDS. In , Shri Mehrotra, Shri Braj Bihari
Chaudhuri, Shri Sachindra 3 m’"'"sm Mlkote, Dr.
‘Chaudhuri, Shri Tridib Kumar ‘Shri Mengi :fﬂ!.ri Gopal Datt
Chaudhri, Shrimati Kamal Jens, 5 | Gop
Chavan éhn‘D oy Joshi, Shri A.C. Menon, Shri Krishna
Char a-. Shrimat o Joshi, Shrimati Subbades Menon, Shri P. G.
Chuni Lal, Shri Jyotishi, Shri J.P. Minimats, Shrim atj
Dafte Shn Kabir, Shri Humsyun Mirza, Shri Bakar Ali
Daii, ‘sa " Kadadi, Shri . Mishra, Shri Bibhud
Daljit Singh, Shri Fajrolkar, Shri Mishra, Shri Bibudhendrs
Dus, Dr. M. M. Kamble, Shri Mishra, Shri M. P.
Das, Shri B. K Kanakasbai, Shri Misea, Dr. U,
Das ,Shri N. T. Fanunge, Shri Misra, Shri Mahesh Dutts
Das, Shei Sudbansu Kappen, Shri Misra, Shri Shyam Dhar
Dasa ppa, Shri Karuthiru man, Shri Mohan Swarup, Shri
Dass, Shri G, Kanl, Shri P.N. Mohanty, Shri Gokulananda

Kedaris, Shri C. M.
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Mohiuddin, hri
Morarks, Shri

More, Shri K. L.
More, Shri 8. S.
Mukane, Shri
Mukerjee, Shri H. M.
Mukerjce, Shrimati Sharda
Munzni, Shri David}
Murli Manohar, Shri
Murthy, Shri B, S.
Murti, Shri M. §.
Muthish, Shri

Naidu, Shri V. G.
Naik, Sbri D. J.

Nair, Shri Vasudeven
Mallskoya, Shri
Mambisr, Shri

Nands, Shri

Nayar, Dr. Sushila
Nigam, Shrimati Savitri
Om, shrij

Paliwal, Shri

Pande, Shri K. N.
Pandey, Shri R. S.
Pandey, Shri Serjoo
Pandey, Shri Vithws Nath
Pennal Lal, Shri

Pant, Shri K. C,
Parsmasivan, Shri
Prrashar, Shriv

JUNE 2, 1964

Ramsswamy, Shri 8. V.
Ramsswamy, Shri V. K.!
Ramdhani Das, Shr
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri

Rangs, Shri

Ranga Rao, Shri

Racijit Singh, Shri

Rseo, Dr. K. L.

Rao, Shri Hanmanth
Rao, Shri Jaganatha

(Nineteenth 66U

Amendment) Bill
Singh, Shri K. K.}
Singha, Shri G. K.
Sinha, Shri Satys Narayan
Singha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sevappraghassan, Shri Ku. |
Sivasankaran, Shri
Sonavane, Shri

Soundram Ramachandran, Shrimat >

Srinivasan, Dr. P.
Subbaraman, ShriC.
Subramaniam, Shri C.

Venksish, Shri Kolla
Venkatasubbaish, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vidyalanksr, Shri A.N.

Vijays Anands, Maharajkuoar.-
Vimls Devi, Shrimati
Virbhadra Singh, Shri
Vishram Presad, Shri

Vyas, Shri Radhelal

Wadiwa, Shri

‘Wasnik, Shri Balkcrishna

Yadsb, Shri N. P.

Yadav, Shri Ram Harkh
Yadava, Shri B. P.

Yusuf, Shri Mohammadd -
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Basant Kunwari, Shrimati
Bheel, Shri P. H.

Brij Raj Singh, Shn
Buta Singh, Shri

Ghoah, Shri P, K.
Gulshan, Shri

Gupta, Shri Kansh! Ram
Kapur Singh, Shri

JYAISTHA 12, 1886 (SAKA)

NOES

Kewar Lal, Shri
Krishnapal Singh, Shri
Mahanands, Shri
Masani, Shri M. R.
Rajyalaxmi, Shrimati
Reddy, Shri Narasimha

(Nineteenth 662
Amendment) Bill

Siddhanti, Shri Jagder Singh
Siogh, Dr. B.N.

Singhvi, Dr. L. M.

Solanki, Shri

Tiwary, Shri K. N,
Trivedi, Shri U. M.

Mr. Speaker: The
division is:

Ayes 353; Noes 24.

result of the

The motion has been carried by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting,

The miotion wag adopted.

Clause 2 was gdded to the Bill.

Some hon, Membery rose—

Mr, Speaker: Their statements
might be recorded.

The Deputy Minister im the Minis-
try of Railways (Shri Shahnawas
Ehan): I am for Ayes.

Shri Shiv Charan Mathar: I am for
Ayes.

Shrimati Jamuonadevi (Jhabua): I
am for Ayes.

Shri K. N, Tiwary (Bagaha): I am
for Ayes.

Shri J. R. Mehta (Pali): I am for
Ayes. .

Shri Prabhat Ear (Hooghly):
for Ayes.
Shri Ranga:

Shri Narasimba Reddy
pet): 1 am for Noes,

I am

1 am for Noes.

(Rajem-

Shashank Manjari, Shrimati Utiya, Shri
Shastri, Shri Prakash Vir Yushpal Singh, Shri
Mr. BSpeaker: Clause 3. Any

Amendments that I am required to
put separately where division is re-
quired?

Shri U, M. Trivedi: 9 and 21,
Dr. L. M. Singhvi: 20.
Mr, Speaker: First, I shall puk

amendment No. 10,
The question is:
Page 3, line 15—
add at the end—
“except in so far ag this Ack
relates to an alienation referred

. to in sub-clause (d) of clause (3)
of section 2 therecf.” (10).

The miotion was adopted.

Mr. Speaker: Can I put amend-
ments Nos, 9, 20 and 21 together?
But if division is demanded, I will
have to put them separately.

Shri U, M. Trivedi: On amend-

_ ments Nos. 9 and 21, want division.

Mr. Speaker: Then I will put them
separately.

The question is:
Page 3,—
omit lines 14 and 18(9).

The Lok Sabha divided:
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Division Ne. 7]

Aney, Dr. M. 8.

Bade, Shri

Basant Kunwarl, Shrimati
Bheel, P. H.

Brij Raj S ingh, Shri
Deo, Shri P. K.

‘Ghosh, P. K.

Gu lshan, Shri

Kakkar, Gauri Shankar
Fapur Singh, Shri

.Abdul Wahid, Skri T.
Achal S ingh, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, ShriA. 8.

Alva, Shri Joachis
Anjanappa, Shri
.Ankineedu , Shri
Arunachalam, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bal Krishna Singh, Shri
‘Balakrishnan, Shri
Balmiki, Shri

Banerjes, Shri 5. M.
Banerjee, Dr. R.*
Barkatak i, Shrimati Renuks
Barman, Shri P. C
Barua, Shri R.

Ba upal, Shri P, L.
Banppa, Shri

Baw matari, Shri
Baswant, Shri

‘Beara, Shri

Bhagat, Shri B. R.

Bhagavati, Shri

Bhakt Darshan, Shri
Bhanu Prakash, Singh, Shri
Bhargava, Shri M. B,
Bhatkar, Shri

Bhattacharyys, Shri C. K.
Bist, Shri ]. B. §.
Borooah, Shri P. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brij Raj Singh-Fotah, Shri
Chakraverti, Shri P. R.
“Chanda, Shrimati Jyotsma
~Chandak, Shri
Chandrabhan Singh, Shri
Chandrasekhar, Shrimat
Chandriki, Shri
Chaturvedi, Shri §. N.
Chaudhuri, ShriD. 3.
«Chaud huri, Shri Sschindrs

Chaudhuri, $hri Tridib K mar ™

JUNE 2, 1964

AYES

Kesar Lal, Shri

Kohor, Dr.

Krishnapal Singh, Shri
Masani, Shri M. R.
Mahanands, Shri
Rajyalaxmi, Shrimati
Ranga, Shri

Reddy, Shri Narasimha
Shastri, Shri Prakash Vir
Shashank Manjari, Shrimati

NOES

Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chavda, Shrimati Johraben
Chuni Lal, Shri
Daji, Shri
Daljit Singh, $hri
Das, Dr. M. M.
Das, Shri B, K.
Das, Shri N. T.
Das, Shri Sudhansu
Dasappa, Shri
Dass, Shri G.
Deo Bhanj, ShriP. C.
Desai, Shri Morarji
Deshmukh, Dr. P, 8.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivajl Rao 8.
Dey, Shri 5. K.
Dhuleshwar Meena, Shri
Dighe, Shri
Dinesh Singh, Shri
Dixit, Shri G. N.
Dori, Shri Kasinatha
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Elayaperumal, Shri
Elias, Shri Mohammad
Firodis, Shri
Gahmari, Shri
Gaijraj Singh Rso, Shri
‘Gana pati Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
‘Ghosh, Shri Atulys
Goni, Shri Abdul Ghani
Gopalan, Shri A. K.
Gouncer, Shri Muthu
Govind Das, Dr.
Guha, Shri A. C.
‘Gupta, Shri Indrsjit
‘Gupta, Shri Shiv Charan
Hajaroavis, Shri
Hansda, Shri Subodh
Hagq, Shri M. M.
Harvani, Shri Aosar
Heda, Shri
Hem Raj, Shri

(Nineteenth
Amendment) Bill

[13:12 hrs.

Siddhanti, Shri Jagder Singh
Singh, Shri A. P.

Singh, Dr. B. N.

Singh, Shri Y. D.

Singhvi, Dr. L. M.

Trivedi, U. M.

Utiys, Shri

Vijaya Raje, Shrimati
Yashpal Singh, Shri

Himatsingka, Shri
Imbichibava, Shri
Iqbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidss
Jagiivan Ram, Shri
Jain, Shri A. P.

Jamir, Shri 8. G.
Jamunadevi, Shrimati
Jayaraman, Shri
Jedhe, Shri

Jena, Shri

Jha, Shri Yogendma
Joshi, Shri A. C.
Joshi, Shrimati Subhadra
TJyotishi, Shri J. P.
Kabir, Shri Humayun
Kadadi, Shri
Kajrolkar, Shri
Kamble, Shri
Kanakasabai, Shri
Kanungo, Shri
Kappen, Shri

Kar, Shri Prabhat
Karuthiruman, Shri
Kayal, Shri P. M.
Kedaris, Shri C. M.
Keising, Shri Rishang
Khadilkar, Shri

Ehan, Dr. P. N.
Khan, Sbri Osman Al
Khan, Shri Shahnawaz
Khanna, Shri Mchr Cband
Khanna, Shri P. K.
Kindar Lal, Shri
Klisan Veer, Shri
Kotoki, Shri Liladhar
Krips Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.§
Kumaran, Shri M. K.j
Kunhan, Shri P.
Kureel, Shri B. N.!

Lakshmik S hed §

Lalit Sen, Shri
Lasker, Shri N. R
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Lasxmi D
Lonikar, Shri
Mauhadeo Prasad, Shel
Mabadevs Prasad, Dr.
.Mahtab, Shri
Mahishi, Shrimati Saroini
-Maimoona Sultan, Shrimati
Maijithia, Shri
Malsicahmi, Shri
.Malaviys, Shri K. D,
Malhotra, Shri Inder J.
.Mallish, Shri U, 8.
Mallick, Shri Ram Chander
Manasen, Shri
Mandal, Dr. P.
Mandal, Shri J.
Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Manoharan, Shri
Mantri, Shri
Marandi, Shri
Maruthish, Shri
Masuriya Din, Shri
Matcharsju, Shri
Mate, Shri
Mathur, Shri Harish Chandra
Mehdi, Shri 8. A.
Mchrotta, Shri Bra] Bihari
Mehta, Shri]. R,
Melkote, Dr.
Mengi, Shri Gopal Datt
Menon, Shri Krishoa
Menon, Shri P. G,
Minimats, Shrimati
Mirza, Shri Bakar All
Misbra, SAri Bibhutd
Mishra, Shri Bibudhendra
Mishra, Shri M. P,
Mists, Dr. U,
Misra, Shri Mahesh Dutta
Misre, Shri Shyam Dhar
Mobanty, Shri Gokulananda
_Mohiuddin, Shri
Morarks, Shri
More, Shri K. L.
More, Shri 5. 8.
Mukadoe, Shri
Mukerhee, Shri H. N.
Mukeries, Shrimati Sharda
Munzni, Shri David
Murli Manchar, Shri
Murthy, Shri B. S.
Mourti, Shri M. S.
Muthiah, Shri
“Maidu, Shri V. G,
Naik, Shri D. J.
“Wair, Shri M. Sreckantan
Nair, Shri Vasudevan
‘Nallskoya, Shri
Nambiar, Shri
Manda, Shri
‘Nayar, Dr, Sushils
Nigam, Shrimati Savitri

Oms, Shri

Paliwal, Shri

Pande, Shri K. N.
Pandey, Shri R. 5.
Pandey, Shri Sarioo
Pandey Shri Vishwa Nath
Panns Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P,
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Raieshwar
Patil, Shri D. §.

Patil, Shri J. 5.

Patil, Shri M. B.

Patil, Shri 5. B,

Patil, Shri 5. K.

Patil, Shri T. A.
Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R
Pottekkatt, Shri
Prabbakar, Shri Naval
Pratap Singh, Shri
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuramaiah, Shri

Rai. Shrimati Sshodrabai
Rai Bahadur, Shri

Ruja, Shri C. R. .
Rajdeo Singh, Shri
Raju, Shri D. B,

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh,Dr.
Ram Swarup, Shri
Remakrishnan, Shri P. R.
Ramanatban Chettiar, Shri
Ramaswamy, Shri 5. V.
Ramaswany, Shri V. K,
Ramdhari Das, Shri
Rampure, Shri M.,
Rananjai Singh, Shei
Rane, Shri

Ranga Reo, Shri

Ranijit Singh, Shri

Rao, Dr. K. L.

Rao, Shri Hanmanth
Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri B. Madbusudan
Rao, Shri Muthyal

Rao, Shri Rajagopala
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri

Raut, Shri Bhola

(Nineteenth 666
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Reddiar, Shri

Reddy, Shri K. C.

Reddy, Shri Ramakrishna
Reddy, Shri Yallumands
Reddy, Shrimati Yashodas
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. 5. K.

Sahu, Shri Rameshwar
Saigal, Shri. A. S,
Samants, Shri 8. C.
Samnani, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T
Satysbhama Dievi, Shrimsas
Satyanaraysna, Shri

Sen, Shri A. K.

8en, Shri P. G.
Sezhiyan, Shri

Shah, Shri Mananbendra
Shah, Shrimati Jaysben
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shanksraiys, Shri
Sharmas, Shri A. P.
Sharma, Shri D. C.
Sharms, Shri K. C.
Bhashi Ranjan, Shri
Shastri, Shri Lal Rahadur
Shastri, Shri Ramanand
Sheo Narsin, Shri

Shinde, Shri
Shivananjappa, Shri
Shukla, Shri Vidys Charan
Siddananjappa, Shri
Siddish, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri J. B.

Singh, Shri K. K.

Singha, Shri G. K.

Sinha, Shri Satys Narayan
Sinha, Shrimati Ramdulard
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ko,
Sivasankaran, Shri
Sonavane, Shri
Soundaram Ramschandren Shrimati
Soy, ShriH. C.
Srinivasan, Dr. P.
Subbaraman, Shri C.
Subramaniam, Shri €.
Subramanyam, Shri T.
Sumat Prasad, Shei
Sunder Lal, Shri

Surendrs Pal Singh, Shri
Surys Prasad, Skd
Swamy, Shri M. N.
Swamy, Shri M. P.
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Thevar, Shri V.
Thimmaish, Shri

Thomas, Shri A, M.
Tiwary, Shri D, N,
Tiwary, Shri K. N,
Tiwary, Shri R S.
‘Tripathi, Shri Krishna Deo
Tula Ram, Shri

Tysgi, Shri

Ulkey, Shri

Ulaks, Shri Ram Chandra
Upadhyaya, Shi Shive Datt

Mr. Speaker: The result of the
division is Ayes, 30; Noes. 363,

The amendment was negatived,
Mr. Speaker: Now

amendment No. 21.
Division No. 8]

Ancy, Dr. M. 8.

Bade, Shri

Batant Kunwari, Shrimati
Bheel, Shri P. H.

Bri) Raj Singh, Shri
Deo, Shri P, K.

Ghosh, Shri*P. K.
Gulshan, Shri

Kapur Singh, Shri
Kesar Lal, Shri

Abdul Wahid, Shei T.
Achal Singh, Shri
Akkamma Devl, Shrimati
Alagesan, Shri

A, Shri A, S,

Bhagwsti, Shri

Gandhi, Shri V., B,

JUNE 2, 1964 (Nineteenth 668
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Vaishys, Shri M. B. Vimls Devi, Shrimati
Vidvi, Shri Virbhadra Singh, Shri
Varma, Shri M. L. Vishram Prasad, Shri
Varma, Shri Ravindra Vyas, Shri Radhetsl
Veersbasuppa, Shrj Wadiwa, Shri
Venkaish, Shri Kolla Warior, Shri
Venkatasubbaish, Shri P, Wasnik, Shri Balkrishna
Verma, Shri Balgovind Yadab, Shri N. P.
Verma, Shri K. K. Yadav, Shri Ram Harkh
Vidyalankar, Shri A N. Yadava, Shri B, P.
Vijays Anands, Mabarsikumar Yusuf, Shri Mohammad
The question is:
Page 4,—
I will put omit lines 19 and 20. (21).
The Lok Sabha divided.
AYES [13-14 hre.
Kobor, Dr. Siddhanti, Shri Jagdev Singh
Krishnapal Singh Shri Singh, Shri A, P,
Manni, Shri M. R. Singh, Dr. B. N.
Mahanands, Shri Singhvd, Dr, L. M.
Rajyalarmi, Shrimati Bolenki, Shri
Ranga, Shri Trivedi, U, M.
Reddy, Shri Narssimhs Utiya, Shri
Shasrl, Prakash Vir Vijaya Raje, Shrimati
Shashank Manjari, Shrimat! Yashpal Singh
NOES
Bhakt Darshan, Shri Das, Dr. M. M.
Bhanu, Prakash Singh, Shri Das, Shri B. K.
xhumu.smu.n.'_ Das, Shri N. T.
Bhatkar, Shri Das, Shri Sudhsnes
Bhattacharyys, Shri C. K. Dasappa, Shri
Bist, Shri]. B. S. Dam, Shri G.
Borooah, Shri P. C. Deo Bhanij, Shri P, G.
Brahm Prakash, Shri Dessi, Shri Morarji
Barsjeshwar Prasad, Shri Deshmukh, Dr. P, §.
Brij Basi Lal, Shri Deshmukh, Shri B, D.
Brij Raj Singh-Kotah, Shri Deabmukh, Shri Shivaii Reo 8.
Chalkraverti, Shri P. R, Dey, Shri §. K.
Chanda, Shrimati Jyotsns Dhuleshwar Meena, Shri
Chandak, Shri Dighe, Shri
Chandrabhan Singh, Shri Dinesh Singh, Shri
Chandrasekher, Shrimati Dixit, Shri G. N.
Chandriki, Shri Dorui, Shri Kasinatha
Chaturvedi, Shri 5. N. Dubey, Shri R. G.
Chaudhuri, Shri D. §, Dwivedi, Shri M. L.
Chaudbruri, Shri Tridib Kumer Elias, Shri Mohammasd
Chaudhuri, Shrimati Kamals Firodia, Shri
Chavan, Shri D, R. Gahmari, Shri
Chuni Lal, Shri Gaijraj Singh Rao, Shri
Daji, Shri Ganspati Ram, Shri
Daljit Singh, Shri
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Ganga Devi, Shrimati
+Ghosh, Shri Arulya’
Goni, Shri Abdul Ghani
Gopalan, Shri A. K.
Gounder, Shri AMurhu
Govind Das, Iy,
-Guha, Shri A. C.
Gupta, Shri Indraiit
Gupts, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hag, Shri M. M.
Harvani, Shri Ansar
"Heda, Shri
Hem Raj, Shri
Himatsingka, Shri
TImbichibava, Shri
Tqbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagiivan Pam. Shri
Juin, Shri A, P.
Jamir, Shri §. G.
Jamunadevi, Shrimati
Jayaraman, Shri
Jedhe, Shri
Jena, Shri
Jhe, Shri Yogendra
Joshi, ShriA. C.°
Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Fabir, Shri Humayun
Kadadi, Shri
Kajrolker, Shri
Kamble, Shri
‘Kanakasabai, Shri
Kanungo, Shri
Fappen, Shri
‘Kar, Shri Prabhat
Faruthiruman, Shri
Fayal, Shri P. N,
Kedaria, Shri C. M.
Keishing, Shri Rishang
Fhadilkar, Shri
Khan, Dr. P. N.
Fhan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P, K.
Kisan Veer, Shri
Kotoki, Shri Liladhar
Krips Shankasr, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.
Fumaran, Shri M. K.
Kunhan, Shri P.
Kureel, Shri B. N.
Lakshmikanthamma, Shri matl
Lalit Sen, Shri
Laslar, Shri N, R.
Laxmi Bai, Shrimati
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Laxmi Dass, Shri

Lonikar, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahighi, Shrimati Sarjojini
Maimoona Sultan, Shrimati
Maiithia, Shri

Malaichami, Shri
Malaviys, Shri K. D.
Malhotra, Shri Inder J.
Malliah, Shri U. 5.
Mallick, Shri Ram Chandra
Manasen, Shri

Mandal, Dr. P.

Mandal, Shri J.

Mandal, Shri Yamuns Prassd
Maniyangadan, Shri
Mancharan, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mate, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri §. A.
Mehrotra, Shri Brai Bihari
Mehta, Shri]. R.
Melkote, Dr.

Mengi, Shri Gopal Dart
Menon, Shri Krishna
Menon, Shri P. G.
Minimata, Shrimati
Mirza, Shri Akbar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendrs
Mishra, Shri M. P.

Migra, Dr. U,

Miera, Shri Mahesh Duatta
Misra, Shri Shyam Dhar
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Nigam, Shrimati Savitri
Oza, Shri
Paliwal, Shri
Pande, Shri K, N,
Pandey, Shei R. 5.
Pandey, Shri Vishwa Nath
Panng Lal, Shri
Pant, Shri K. €.
Paramasivan, Shri
Parashar, Shri
Patel, Shri Chhorubhai
Patel, Shri Man Sinh p.
Patel, Shri N. N,
Patel, Shri P. R.
Patel, Shri Rajeshwar
Patil, Shri D. 8,
Patil, Shri ], 5.
Patil, Shri, M.B.
Patil, Shri §. B,
Patil, Shri S. K.
Patil, Shri T. A.
Patnaik, Shri B. €,
Pattabhi Raman, Shri C. R.
Pottekkatt, Shri
Prabhaker, Shri Naval
Pratap Singh, Shri
Raghavan, Shei A. V.
Raghunath Singh, Shri
Raghuramaish, Shri
Rai, Shrimati Sshodraba i
Raj Bahadur, Shri
Raja, Shri C. R,
Rsjdeo Sing, Shri
Raju, Shri D, B.
Ram, Shri T,
Ram Sewak, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R,
Ramanathan Chettiar, Shri
Ramaswamy, Shri 8. V.

Mohanty, Shri G d
Mohiuddin, Shri
Morarka, Shri
More, Shri K. L.
More, Shri 5. 5.
Mulkane, Shri
Mukerjee, Shri H. M.
Mu'kerjee, Shtimati Sharda
Munzni, Shri David
Muzl{ Manoher, Shri
Murthy, ShriB. 5.
Murti, Shri M. S.
Muthish, Shri
Maidu, Shri V. G.
Maik, Shri D. J.
Nair, Shri N. Sreckantan
Nair, Shri Vasudevan
Mallakoys, Shri
Nambiar, Shri

Nands, Shri

Nayar, Dr. Sushils

R ¥, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Ransnjai Singh, Shri
Rane, Shrl

Ranga Rao, Shri
Ranjit Singh, Shri
Raso, Dr. K. L.

Rao, Shri Hanmenth
Bao, Shri Jaganathe
Rao, Shri Krishnamoorthy
Rao, Shri E. Madhosuden
Rao, Shri Muthyal
Rao, Shri Rajagopala
Rao, Shri Ramapathi
Rao, Shri Remeshwar
Rao, Shri Thirumala
Rattan Lal, Shri
Raut, Shri Bhola
Rawandale, Shri
Ray, Shrimati Renuka
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Reddi, Dr. B. Gopala
Reddiar, Shri
Reddy, Shri K. C.
Reddy, Shri Ramakrishna
Reddy, Shri Yallamanda
Reddy, Shrimati Yashods
Roy, Shri Bishwanath
Sadhu Ram, Shri
Sabta, Dr. 5. K.
Sahu, Shri Rameshwar
Saigal, Shri A, 8.
Samants, Shri 5. C.
Samnani, Shri
Saraf, Shri Sham Lal
Sarma, Shri A, T.
Satysbhama Devi, Shrimati
Satyanarayana, Shri
Sen, ShriA. K.
Sen, Shri P. G.
Seshiyan, Shri
Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shakuntala, Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P.
Sheema, Shri D. C.
Sharma, Shri K. C.
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Shivananjappa, Shri
Shukls, Shri Vidya Charan
Siddananjappa, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri]. B.

Singh, Shri K. K.

Singha, Shri G. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku
Sivasankaran, Shri
Sonavane, Shri
Soundaram Ramachandran, Shrimatj
Srinivasan, Dr. A, P.
Subbaraman, Shri C.
Subramaniam, Shri C.
Subramanysm, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri

Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Swaran Singh, Shri

Shashi Ranjan, Shri Swell, Shri
Shastri, Shri Lal Bahadur Tantia, Shri Rameshwar
Shastri, Shri Ramanand Thengondar, Shri
Sheo Maruin, Shri ‘Thevar, Shri V.
Shinde, Shri Thimmaiah, Shri

Mr. Speaker: The result of the

division is Ayes 28, Noes 362.

‘Thomas, Shri A. M.
‘Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Tripathi, Shri Krishoa Des
Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Ulaks, Shri Ramchandrs
Upadhyays, Shri Shiva Dutt.
Vaishya, Shri M. B.
Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindra
Veerabasappa, Shri
Venkasish, Shri Kolla
Venkatasubbaish, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Vijaya Ananda, Maharsjkumar
Vimls Devi, Shrimati
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyas, Shri Radhelal
Wadiwe, Shri

Warior, Shri

Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.
Yusuf, Shri Mohammad

The question is:

Page 4,—
The amendment was negatived.

omit lines 15 and 16. (20).
Mr. Speaker: Now I will put

amendment No. 20. The Lok Sabha divided.
Division No, 9] AYES [13:17 hra
Ancy, Dr. M. 5. Kohor, Dr, Singh, Dr. B. N.

Bade, Shri Krishnapal Singh, Shri Singh, ShriY. D.
Basant Kunwari, Shrimati Mamni, Shri M. R. Singhvi, Dr. L. M.
Bheel, Shri P. H. Mahananda, Shri Solanki, Shri

Brij Raj Singh, Shri Rajyalaxmi, Shrimati Subramanyam, Shri T.
Deo, Shri P.' K. Ranga, Shri Swamy, Shri Sivamurthi
Ghosh, Shri P. K. Reddy, Shri Narasimha Trivedi, Shej U. M.
Gulshan, Shri Shastri, Shri Prakash Vir Utiya, Shri

Fakkar, ‘Shd G-ufl Shankar Siddhanti, Shri Jagdev Singh Vijays Raje, Shrimati
Kspur Singh, Shri Singh, Shri A. P. Yushpal Singh, Shri
Kesar Lal, Shri

NOES

Abdul Wahid, Shri T. Alva, Shri Joachim Bebunath Singh, Shri
Achuthan, Shri Anjanappa, Shri Bal Krishna Singh, Shri
Alagasan, Shri Arunschalam, Shri Balmiki, Shri
Abn, Sbri A. 5. Azsd, Shri Bhagwat Jha Benerjes, Shri 5. M.
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Banerjee, Dr.'R.
Barkataki, Shrimati Reouka
Barman, Shri P, C.

PBarua, Shri R.

Barupal, Shri P. L.
Baupps, Shri

Basumatari, Shri
Baswart, Shri

Besrn, Shri

Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargavs, Shri M. B.
Bhatkar, Shri
Bhattacharyys, Shri C. K.
Bist, ShriJ. B. 5.
Boroosh, Shri P. C.

EBrahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brij Raj Singh-Kotah, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotana
Chandak, Shri
Chandrabhan Singh, Shri
Chandrasekhar, Shrimati
Chandriki, Shri

Chattar Singh, Shri
Chaudhuri, Shri D. §.
Chaudhuri, Shri Sachindra
Chaudhurri, Shri Tridib Kumar
Chaudhuri® , Shrimati Kamals
Chavan, Shri D. R.
Chavda, Shrimati Johraben
Chuni Lal, Shri

Daji, Shri

Daljit Singh, Shri
Das, Dr. M. M.

Das, Shri B. K.

Das, Shri N. T.

Das, Shri Sudhansu
Dasapps, Shri

Dass, Shri G.

Deo Bhanj, Shri P. G.
Desai, Shri Morarji
Deshmukh, Dr. P. S.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Rao S.
Dey, Shri 5. K.
Dhuleshwar Meens, Shri
Dighe, Shri

Dinesh Singh, Shri

Dixit, Shri G. M.

Dorai, Shri Kasinatha
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Elayaperumal, Shri

Eliss, Shri Mobammad
Firodia, Shri

Gahmari, Shr |

Gajna)| Singh Rao, Shri
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Ganapati, Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri Atulya
Geoni, Shri Abdul Ghani
Gopalan, Shri A. K.
Gounder, Shri Muthu
Govind Das, Dr.
Gubha, Shri A. C.
Gupta, Shri Tndmjit
Gupta, Shri Shiv Charan
Hajamavis, Shri
Hanada, Shri Subodh
Haq, Shri M. M.
Harvani, Shri Ansar
Heda, Shri
Hem Raj, Shri
Hukam Singh, Sardar
Imbichibava, Shri
Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagiivan Ram, Shri
Juin, Shri A. P.
Jamir, Shri §. G.
Jamunadevi, Shrimati
Juyaraman, Shri
Jedhe, Shri
Jena, Shri
Jha, Shri Yogendra
Joshi, Shri A, C.
Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Kadadi, Shri
Kajrolkar, Shri
Kamble, Shri
Kanakasabai, Shri
Kanungo, Shri
Kappen, Shri
Kar, Shri Prabhat
Karuthiruman, Shri
Kayal, Sbri P, N.
Kedaria, Shri C. M.
Keishaing, Shri Rishang
Khadilkar, Shri
Khan, Dr. P. N.
Khan, Shri Osman Ali
Khan, Shri Shahnawss
Khannoa, Shri Mchr Chand
Khanna, Shri P, K.
Kindar Lal, Shri
Kisan Veer, Shri

i, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamanchari, Shri T. T.
¥unhan, Shri P.
Kureel, Shri B. N.

Lakshmikanthamma,
Lalit Sen, Shri
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Lasksr, Shri N. R.
Laxmi Bai, Shrimati
Laxmi Das, Shri
Lonikar, Shri
Mahadeo Prasad, Shri
Mahadevs Prasad, Dr,
Mahtab, Shri
Mahishi, Shrimati Sarojini
Maimoona Sultan, Shrimati-
Majithia, Shri
Malsichami, Shri
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Malliah, Shri U. §.
Mallick, Shri Ram Chandre
Mansen, Shri
Mandal, Dr. P.
Mandal, Shri J,
Mandal, Shri Yamuna Pramd

Mathur, Shri Harish Chandre
Mehdi, Shri §. A.
Mehrotra, Shri Braj Bihari
Mehta, Shri J. R.
Melkote, Dr.

Mengi, Shri Gopal Datt
Menan, Shri Krishna
Menon, Shri P. G.
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishrs, Shri Bibudhendrs
Mishra, Shri M. P.

Misra, Dr. U,

Misrs, Shri Mahesh Dutta
Misra, Shri Shyam Dhar
Mohanty, Shri Gokulanands
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.

More, Shri §. 8.

Mukane, Shri

Mukerjee, Shri H. N.
Mukerjee, Shrimati Shard .
Munzni, Shri David
Murli Manchar, Shri
Murthy, Shri B. 5.
Murthi, Shri M. 8.
Muthish, Shri

Maidu, shri V. G,

Maik, Shri D. J.

Mair, Shri N. Sree kantan
Mair, Shri Vasudevan
Mallkoys, Shri

Nambisr, Shri
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Nanda, Shri
Nayar, Dr. Sushils
Nigam, Shrimati Savitri
Oza, Shri

Paliwal, Shri

Pande, Shri K. N.
Pandey, ShriR. S.
Pandey, Shri Sarjoo
Pandey, Shri Vishwa Nath
Panna Lal, Shri

riK.C.

Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. 5.

Patil, Shri ). 5.

Patil, Shri M. B.

Patil, Shri §. B.

Patil, Shri 5. K.

Patil, Shri T. A.

Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Pottekkar, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuramaish, Shri

Rai, Shrimati Sshodrabai
Raj Bahadur, Shri

Raja, Shri C. R.

Rajdeo Singh, Shri
Raju, Shri D. B.

Ram, Shei T.

Ram Scwak, Shri
Ram Subhag Singh, Dr.
Eam Swarup, Shri
Ramakrishnan, Shri P. R.
Ramangthan Chettiar, Shri
Ramaswamy, Shri §. V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Rananjsi Singh, Shri
Rane, Shri

Ranga Rso, Shri

Ranjit Singh, Shri

Rao, Shri Hanmanth
Rao, Shri Jaganatha

Rao, Shri Krishnamoarthy

Mr. Speaker:

«clause to vote.

The result of
-division is Ayes 31; Noes 362
The amendment was negatived.

Mr. Speaker: Now I will put all
the other amendments moved to this

JUNE 2, 1964

Rao, Shri E. Madhusudan
Rao, Shri Muthyal

Rao, Shri Rajagopala

Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumals
Rattan Lal, Shri

Raut, Shri Bhola %
Rawandale, Shri

Ray, Shrimati Renuka
Reddi, Dr. G. Gopala
Reddiar, Shri

Reddy, Shri K. C,
Reddy, Shri Remakrishna
Reddy, Shri Yallamanda
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saba, Dr. 5. K.

Sabu, Shri Rameshwar
Saigal, Shri A. . .
Samanta, Shri 8. C.
Samnani, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhama Devi, Shrimati
Satyanarayana, Shri

Sen, Shri A, K.

Sen, ShriP. G.

Sezhiyan, Shri

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shakuntals Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shasiri, Shri Ramanand
Sheo Naruin, Shri
Shinde, Shri
Shivananjappa, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shri
Siddiah, Shri

Sidheghwar Prasad, Shri
Singh, Shri D. N,

Singh, Shri J. B.

Singh, Sbri K. K.

Singha, Shri G. K.

Sinhg, Shri Satya Naraysn
Sinha, Shrimati Remdulari

the
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Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku
Sivasankaran, Shri
Sonavane, Shri
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Soundaram Ramachandran, Shrimat

Soy, Shri H. C.
Srinivasan, Dr. P. *
Subbaraman, Shri C.
Subaramaniam, Shri C.
Sumat Prasad, Shri
Sunder Lal, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Swaran Singh, Shri
Swell, Shri
“Tantia, Shri Rameshwar
Thengondsr, Shri
Thevar, Shri V.
‘Thimmiah, Shri
‘Thomas, Shri A. M.
Tiwary, Shri D, N
Tiwary, Shri K. N.
Tiwary, ShriR. S.
“Tripathi, Shri Krishna Den
Tula Ram, Shri
Tyagi, Shri
Uikey, Shri
Ulaks, Shri Ram Chendra
Upadhyaya, Shri Shiva Dutt
Vaishys, Shri M. B,
Valvi, Shri
Varma, Shri M. L.
Varma, Shri Ravindra
Veersbasappa, Shri
Venkaish, Shri Kolla
Venkstasubbaish, Shri P.
Verma, Shri Balgovind
Vierma, Shri K. K.
Vidyalankar, Shri A. N.
Vijays Ananda, Maharsjkumar
Vimla Devi, Shrimati
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyas, Shri Radbelal
Wadiwa, Shri
‘Warior, Shri
Wanik, Shri Balkrishaa
Yadsb, Shri N. P,
Yadav, Shri Rem Hazkb
Yadaya, Shri B. P.
Yusuf, Shri Mobammad

tived,

Mr. Speaker: The question is:

““That Clause 3, as amended,
stand pert of the Bill",

The Lok Sabha divided:

The amendments were put and nego-
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Division No. 10]

JAbdul Wahid, Shri T.
Achal Singh. Shri
Akkamma Devi. Shrimati
.Alagesan. Shri
Alva, Shri A8,
Alva, Shri Joachim
Alvares, Shri
Anijanappa, Shri
Ankineedu, Shri
Arunachalam, Shri
.Azad, Shri Bhagwat Jha
‘Babursth Singh, Shri
‘Bal Krishana Singh, Shri
Balakrishnan, Shri
“Balmiki, Shri
‘Banerjee, Shri 5. M.
‘Banetjee, Dr. R.
Barman, Shri P. C.
Barkataki, Shrimati Renuka
Barua, Shri R.
Barupal, Shri P. L.
‘Bassppa, Shri
‘Basumatari, Shri
Baswant, Shri
“Besra, Shri
Bhagat, Shri B. R.
“Bhagavati, Shri
‘Bhakt Darshan, Shri
‘Bhanu Prakash Singh, Shri
Bhargava, Shri M.B.
Bhatkar, Shri
Bhattacharyys, Shri C.K.
‘Bin, ShriJ. B. 5.
Borooah, Shri P. G.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Brij Raj Singh, Kotah, Shri
“Chakraverti, Shri P. R.
Chanda, Shrimati Joytsna
Chandak, Shri
Chandrabhan Singh, Shri
Chandrasekhar, Shrimati
Chandriki, Shri
Chaturvedi, Shri 5. N.
“Chaudhuri, Shri D. 5.
‘Chaudhuri, Shri Sachindra
‘Chaudhuri, Shri Tridib Kumar
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chavda, Shrimati Johraben
Chuni Lal, Shri
Daji, Shri
Daljit Singh, Shri
Dass, De. M. M.
Das, Shri B. K.
Das, Shri N. T.
Daa, Shri Sudhansu
Dasappa, Shri
Dass. Shri G.

AT0(Al) LSD-—T.
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AYES

Deo Bhani, Shri P, C.
Desai, Shri Morarii
Deshmukh, Dr. P. 5.
Deshmukh, Shri B. D,
Deshmukh, Shri Shivaji Rao S.
Dey, Shri 5. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri 5. N.

Dorai, Shri Kasinatha
Dubey, ShriR. G,
Dwivedi, Shri M. L.
Elayaperumal, Shri
Elias, Shri Mohammad
Firodis, Shri

Gshmari, Shri

Gaijrai Singh Rao, Shri
Ganapati Rm, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri Atlys
Goni, Shri Abdul Ghan i
Gopalan, Shri A. K.
Gounder, Shri Muthu
Govind Das, Dr,

Guha, Shri A. C.
Gupta, Shri Indrsjit
Gupta, Shri Shiv Charan
Hajamavis, Shri

Hanasda, Shri Subodh
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Aney. Dr. M. 5. Krishnapal, Si gh Shri Singh, Dr. B. N.
Bade, Shri Maharands, Shri Singh, Shri A. P.
Basant Kufrwui. Shriman Malsichami, Shri Singh, Shri Y. D,
Bhecl, Shri P. H. Masani, Shri M. R. Singhvi, Dr. L. M.
Brij Rej §msh. Shri Rajvalaxmi, Shrimsti olanki, Shri
Deo, Shri P K. Ranga, Shri Swamy, Shri Sivamurthi
Ghosh, Shri P. K. Reddy, Shri Narasimha “Trivedi, Shri L. M.
Gulshan, Shri . Shashensk Mannjari, Shrimati Utiys, Shri
Hapur Slngh, Shri Shastri, Shri Prakash Vir Viiya Raje, Shrimati
:::‘::‘;;-5'“' Siddhanti, Shri Jagdev Singh Yashpal Singh, Shri
Mr. Speaker: The result of the divi- The Minister of Finance (Shri T.
sion is: T. Krishnamachari): It was not neces-
sary.
Ayes 368; No. 31 ~

The motion is carried by a majo-
Tity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

The motion was adopted.
Clause 1— (Short Title)
Amendment made:

Pag e 1. lines 3 and 4,—

for  “(Nineteenth Amendment)”,
substitute  “(Seventeenth Amend-
ment)"” (2)

(Shri A. X, Sen)

Mr. Speaker: [ shall now put Clause
1, as amended, to vote. This requires
only a simple majority.

The question is:

“That Clause 1, as amended, stand
part of the Bill™.

The motion was adopted, Clause 1,
as gamended, was added to the Bill,

Mr, Speaker: The gquestion is:

“That the Enacting Formula and
the Title stand part of the Bill".

The motion was adopted.

The Enacting Formule and the Title
were added to the Bill.

Shri Hari Vishnu EKamath (Hosh-
angabad): May I submit a point of
order. Omn clause 1 there was no divi-
sion.

Shri Hari Vishng EKamath: Under
rule 155 it is only the Short Title,
the Enacting Formula and the Long
Title that may be adopted by a simple
majority; otherwise, division is obli-
gatory on all clauses.

Mr, Speaker: Clause 1 is the Short
Title.

The Minister of Law (Shri A. K.
Sem): I beg to move:

“That the Bill, as amended, be
passed.”

Shri M. R. Masani (Rajkot): I have
a point of order to raise,

Under the rules of this House. we
cannot proceed to the third reading
today. Under rtule 93, sub-rule (2),
it is very clearly said:

“Where a Bill has undergone
amendments the motion that the
Bill as amended be passed shall
not be moved on the same day
on which the consideration of the
Bill ig concluded, unless the
Speaker allows; the motion to be
made.”

This is not an ordinary Bill. It is
an amendment of the Constitution of
the greatest consequence. The mean=
ing of the rule is perfectly clear.
Sub-rule (1) says that where there
are no amendments, the House may
normally proceed with the third
reading, but as soon as a Bill is
amended, time hag to be given to
Members, and the following day is
the right day for discussion. In this
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case, as we know, thers have been
twg amendments accepted. 1 there-
fore request your ruling that under
sub-rule (2) we should proceed to the
third reading tomorrow and not today.

Shri Hari Vishnu Kamath: May 1
add my voice of support to the point
that has been raised by my colleague,
Shri Masani. I am not a stickler for
rules but on this occasion the House
is considering a Bill of grave con-
sequence to the wvast masses of our
country. We have supported many
of the provisions, I and my Party have
given svpoort, but the procedure to
be followed normally is that if
amendments are adopted, the third
reading will not take place on the
same day. This is a Bill to amend
the Constitution, and. as you know,
in the Constitution itself thers is a
specia] provision made for Bills of
this nature, and in our own rules of
procedure we have got a separate
section for Bills to amend the Con-
stitution. Therefore, I suggest in all
humility, in all earnestness. that, in
spite of your best intentions to the
contrary, the impression hag gone
round the country that there has been
a little hustling with regard to this
Bill. Therefore, T woulg Tequest you,
I woulg appea] to you, that on this
oceasion the point raised by my hon.
friend Shri Masani might be upheld,
angd the third reading might be posi-
poned. The heavans will not fall if
the third reading is postponed till
tomorrow,

Shri U. M. Trivedi: I also support
the point of order raised on this
occasion, because you will remember
this is the first time that this pomnt
has arisen, and when a point has
baen raised, it wil] be fit and proper
that the rule as laid down must be
observed. rather thap disregardea.

Mr. Speaker: Mr. Trivedi has said
that this is the first time that this
has arisen. 1 agree with him that
according to our traditions, our pro-
cedures, we have been taking up the
third reading when the discussion on
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the second reading is concluded.

Therefore, there is one thing that Mr.
Trivedi has said in favour of taking
it up today, that ordinarily we do
take and this ought to be done.

There is another thing. Unless the
Speaker allows the motion to be
made—that also contemplates that
there might be circumstanceg in which
the Speaker might allow the third
reading on the same day. Now, I
have to consider whether there are
circumstances exactly when [ should
allow this motion to be made today,
or whether I should put it off to the
next day. Of course, I had 3 mind,
if we had concluded the second read-
ing yesterday, to have the third read-
ing today, and [ expressed thst in-
clination of mine yesterday wvery
clearly.

Then again, we ought to take the
spirit and substance why this rule
has been made. The purpose is this.
Amendments are made. Many
amendments are adopted. Then we
have to see, that the Mcmbers are
given time to become familiar with
the changes that the Bill has under-
gone during the second reading, so
that they might be ready to make
their comments in the third reading.
That is the purpose why this rule has
been inserted in our rules, that when
amendments have been made, the
third reading might be taken ithe next
day. But then, only one amcndment
was accepted in thig case, ang that
was for the insertion of one entry.
There are no substantial amendments
that the Bil] has undergone during the
second stage.

Then again, we have spent one day
yesterday. It is not tihe same day.
The amendment was acreptedq vester-
day. I think in this case T should
allow this motion to be made at this
moment,

Shri Hari Vishnu Eamath: Mey 1
request you to clarify that thig will
not be a precedent for the future?
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Mr. Speaker: Every issue has to be
decided on its own merits as it arises.
How can [ say what the circumstances
at that moment would be? That
would not be possible for me,

Motion moved:

“That the Bill, as amended, be
passed.”

Shri A. K. -Sen: May I request you
to intimate for our guidance as to
when it will be your pleasure to take
the vote?

Shri M. R. Masani: May I raise a
point of order? 1 think it is not a very
sound practice that Members should
just come and vote without taking
any interest in the discussion. It is
wrong to fix the time. Those wWho
want to vote should jolly well stay
in the House and listen ‘or suffer.

Mr. Spedker: But, a special majority
is required. Members want an indi-
cation as to when they ought to be
present here. There is no harm. It
should not be objected to so seriously
at thig moment.

Shri S, M. Banerjee (Kanpur): Mr.
Masani never stays in the House. He
is now in the House only because of
this Bill.

Mr. Speaker: There is no harm.
How many would like to speak? Five.
One hour I had said could be taken
for the third reading. At 2-30 I will
have the division.

Shri D. C. Sharma (Gurdaspur): It
ig a reflection on the House to say
that we come here to.vote without
taking any interest in the discussion.

1330 hrs. g
[Mr. Depurv-SPEARER in the Chair]
Shri Ranga: This 2nd June will go
dowp in our history as one of the
blackest days in the constitutional
career of Parliament and also of this
country because thig House is passing
a Bill, which affects adversely accord-
ing to me, the vital interests of a
majority of people in our country and
it is also symptomatic of the cavalier
manner ip which the ruling party
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and its allies have been proceeding
about this (particular matter. On
several occasions, yesterday, we had
in the House only just a little more
than the bare minimum for a quorum,
ie., 50 Members presert. Does this
Bi]] really deserve that kind of
cavalier treatment from the parties
which are interested in thig Bill? I
say no. But, why are they sp in-
different and at the same time, take
it for granted the result on this Bill?
It j5 because of the intoxication they
have gaineq by the presence of the
numbers on their side in favour of
the arbitrary policies that they have
decided upon, the arbitrary interpre-
tations they have given to the expres-
sion and idea of land reform and the
arbitrary definition they have chosen
to give to the expression “estate”.

My hon_ friend, the Law Minister,
has just now said that whatever might
have been the conception of a famiiy
prevalent in different parts of the
country. they themselves and the
Planning Commission and the panel
appointed by the Plenning Commis-
sion, according to their own wishes,
decided in favour cf their own inter-
pretation and were bent upon 1t
Therefore, they did not care for the
decision of the Supseme Cour :n
regard to the Madrag Act.

Tiiey have been trying to jus:ify
this Bill in the name of land reforms.
Yet, may I make it perfectly clear
that I have myself been in favour
of lang reformg all these decades.
Much earlier did I take up this 1ssue
than most of my friends in the other
side, including the Ministers. I can
assure you, Sir, that a large number
of myv friends who are in the opposi-
tion have been in favour of land
reforms. But what do we mean by
land reforms? T need not go over all
the points I have already made, on
Previous occasions. I need only men-
tion this that by land reforms in this
country as well ag in other democratic
countries it is understooq that the
peasant, the land-owner, the pattadar,
t.he small-holder should be brought
into direct relations with the State
and there should not be any inter-
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mediaries, and every step should be
taken as early as possible to remove
the intermediaries by paying com-
pensation. Yesterday the Law Min-
ister was trying to find fault with my
colleague, the Deputy Leader of my
party. Mr. Masani, for having stated
that when ceilings came to be 1mpos-
ed, compensation at market Ttates
should be paid, as if that demand was
immoral. I put that question yester-
day and [ repeat it again today: When
this wery same Congress Government
decided to pay more than Rs. 1,600
for every share which was worth only
Rs. 100 belonging to the then Im-
perial Bank of India, did they con-
sider that procedure. that action ' of
theirs immeoral? If in the same
manner, we were to demand that all
those people from whom their land
is to be taken away by legislation
and such action. compensation at
market rates should be paid, how can
it be treated as an immora] demand?
Nevertheless, we bow before practi-
cal realities and we have agreed to
the systern of compensation that they
have adopted also to be implement-
ed. We did not raise any serious
objection to that.

Then there is the other question,
about the rights of ryotwari temants.
My hon. friend, the Law Minister.
wanteq to take umbrage behind the
phrase used by the late Prime Mir}is-
ter that he did not wish that art:clg
31A should be extended to ryotwarl
and that he used only the word
‘tenants’ and net ‘owners’. Actqa]ly,
at that time, according to the ideas
of most of our friends from T.I.Ol‘ﬂ'l
India, including the Prime Minister,
they looked upon al] farmers as mere-
1y {emnts and they considered the
zamindars as owners. S5o0. the zamin-
dars were got rid of. What happened
to those milliong of peasants in the
Gangetic Valley, in Bengal and all the
rest of India? They were brought
into direct relations with the Govern-
ment. Therefore, they were no longer
tenants, but became owners of the
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land. That is the position now in
that part of India where there was
the zamindari system, In the south=
ern part of India, where there was
the ryotwari system, some people
considered them to be tenants. But
we always maintained that the
ryotwari pattadars were owners of
their land, which was accepted by
Sir Thomas Munroe. It was he who
insisted that they should be treated
as owners of their lands and ewver
smce then the British Government
accepted them as owners. It was
those owners whom the late Prime
Minister had in his mind when he
useq the expression ryotwari tenants.
So, the late Prime Minister gave the
assurance that their interests were

not going to be jeopardised. Dr
Ambedkar gave that assurance ‘that
if at any time this or any other

legislature were to be so unmindful
of their interests as to jeopardise their
rights and seek to pass any kind of
legiclation 'ike this, it wouid be the
duty of the President to withhold his
assent. These were the twp assur-
ances which were quoted by Mr.
Masani yesterday and earlier by so
many of us. T charge this Govern-
ment that 1t is going against those
assurances.

My hon. friend just now said that
the Goverhment does not stang for
revivalism, but only far reform.
When those assurances wereg given, I
would like them to see whether Dr.
Ambedkay or Pandit Jawaharlal
Nehru wag gz revivalist. ] say, no;
they were not revivalists. but reform-
ists and they wantgd agrarian reforms,
At the same time, they did not want
to jeopardise the rights of the ryot-
wari pattadars. By the same token,
all those other millions of peasants
who had been groaning under the
exploitation of the talugdari gsystem
also have become according to me
ryotwari pattadars because they have
been given bhoomidari rights. Al] the
South Indian pattadars and the reo-
pattadars of northern India must be
treated alike ag owners of their lands
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and their rights over the land ought
mot to be in the same category us the
rights of the erstwhile zamindars;
their lands ought not to be treaied
as estates.

The Law Minister said yesterday
that they want land to be given to
everybody. Mr. Jain who came today
to pay a compliment quoted what
Jefferson had said more than 150 or
160 years ggo in America. What were
the conditions in America in those
days? Not more than 20 per cent of
the arable land was brought ucder
cultivation at that timc, Theteafter,
from time to time, Government went
on offering a minimum of 100 or 150
acres of land {0 anvone who asked
for land. There was plenty of land
then. So, he could think of seeing
to it that everybody became a land-
sowner, What is the position now in
America? Today not more than 10
per cent of the people are emgloyed
on the land. The rest of them are
provided employment in noa-agricul-
tural. industrial, commercial and pro-
fessiona] employments. Is that the
position in our country? g ii possi-
ble for the Government to give land
to every cultivator in this country?
Tt is not possible becaus: they have
not got that much land. Neverthe-
less, they have got some land. Now
they say they are going to get sume
land after implementing the ceiling
legislation. The ceiling legislation
hag not been challenged. so far ag the
conception of ceiling is concerned, by
the Supreme Court so far. Therefore,
there is no need for this legislation
if they want to safeguard the idea
of ceiling alome.

Then they would get land from all
those people whose holdings are bigger
than the ceiling. That land js avail-
able for allotment. To whom? To
the landless people, to small holders.
‘But that would not be very much.
Possibly, it might not be more than
10 million acres over the whole of
India; very much less. Because, 1n
Andhra they could get only 4 lakhs
acres. In that fashion if we were to
<stimate, what would be the position?
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It cannot be 'more than 10 rillion
acres. But today in the possession
of the government there is land to
the extent of more than 75 millicn
acres, right up to 125 million acres
of land. Is it not possible for ihe
government to grant all these land
to the agricultural workers? I it not
a fact that myself and many other
friends of mine in the Kisan Sam-
melan have been demanding aii these
30 or 40 years that this land should be
given to the agricultural workers
freely as also the necessary equip-
ments so that they will bring the
land under cultivation? We have
&sked for jt. What is the response
given by the government during the
‘ast seventeen years of their regime?
The latest response they have given
s, taking advantage of the declara-
tion of emergency, they have sent a
circular to al] the State Governments
that no more land should be granted
to the agricultura] workers. So. no
more land is being granted to the
agricultural workers. Who is the big
zamindar in the country today? It is
the government. Who has the land
monopoly other than this govern-
ment? Yet the governmen: Thave
failed in their duty to see that tne
land is distributed among the ordi-
nary landless people, for whem my
hon. friend was shedding tears yes-
terdav. They have been in theose
lands for years and we have been
asking them that they should distri-
bute the land among those people
Yet the Government hag failed to do
so. It is because of this that
Andhra the Kisan Sammelan, the
Swatantra Party, even the Communist
Party and the Jana Sangh have join-
ed and organised a satyagraha with
the result that thousands of people
are in jail demanding that this Bill
should not be passed. So far ag we
are concerned, so far as the Commun-
ists are concerned. all voices are
united in demanding thai the land
belonging to the government should
be distributed among the landless
people. The government is not will-
ing to accept this request. Therefore,
it does not stand to the credit of the
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government, it doeg not lie in their
mouth to begin to pose as if they are
champions of the landless workers.
On the other hand, i this Biil were
passed—and it is going to be passed
—what is likely to happen is even
the house sites that are owned by the
agricuitural workers by the artisans,
not to speak of the ryotwari patta-
dars a]] over India, even those house
sites are in danger of being compul-
sorily acquired by government. They
might ask me, what would happen to
those tenants of some of those ryot-
wari pattadars who come to have,
even after the ceiling is imposed,

some 100 or 200 acres of dry land in |

those areas, arid zones of which we
were talking, desert areas znd other
places in various States. So far as
the ceiling goes, it cannot be moce
than 25 acres of wet land or 30 ta
60 acres of possibly fertile dry land.
Some of these people may be employ-
ing some tenants. What will happen
to those tenants? We have suggested
that thersa ought to be legislation in
order to protect them from evicticn
in ap arbitrary manner, that

for five or ten years, that the rent
should not be too high and there
shoulg not be rackrenting. There-
fore, there should be tenancy legis-
lation.

Now, in thig matter, my leader, and
their leader too until a few years
back, Rajaji, in Madras took the lead
as early as 1952 in getting a legisla-
tion passed for Tanjore to protect the
tenants under the ryotwari sysiem in
Tanjore district. Afterwards, it was
extended. as 1 have already stated,
to Andhra as well as other districts in
Madras. You can have that kind of
legislation. They have got it in Maha-
rashtra and Gujarat and other places
That kind of legislation can be passed.
But surely it would be wrong for
my friend to come and say that this
legislation is intended for their bene-
fit, because if this legislation, if this
amendment, were passed, even the
tenants are in danger of losing the
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small tiny rights they have come e
have over their lands.

Let ug not have lop-sided ideag of the
importance of the various classes of
people. Here is the livelihood pat—
tern, as in 1951, It has changed more .
ang more in favour of the owner—
cultivators, tenant-cultivators and cul-
tivating labourers. What was the
position then? More than 249 million:
people were employed in agriculture.
Among them owner-cultivators was
167 million. They cultivate their owm
lands, and I claim. to speak for them.
Let my friend say, no. Let him say
how this Bill is going to benefit them.
Let them prove jn what way it is
beneficial to them. The ienant-culti—
vators was only 31° million at that
time, quite a large number in the
north. 1 shall pot be surprised if
more than half of them have become
owner-cultivators. Then the cultiva=-
tor labourers amount tg 44 million.
These are the people affecied by this
Bill, and all of them are going to
be adversely affected. Then it may be
said “no, no. we have given the go-by
to the conventional conception of land
reform; we are developing a new con-
ception of land reforms”. What is
that new conception? Nagpur Reso-
lution has engaged a part of it. Their
gram dan has also engaged a part of
it. Their fondness or liking for the
roncept of Soviet Russia and their
examples hag also engaged another
part of it. Their object is to have
co-operativisation and collectivisation
of land. How are they going to achieve
it? They have found that co-opera-
tivisation of land is not successful,
they cannot proceed with it in a
voluntary manner. Therefore, they
want to have this right in their
handg, this right to acquire land, not
in the usual manner under the Com-
pulsory Land Acquisition Act—they -
do not want to accept that because
there the courts will have the juris—
diction—but in a different way.
Under the present arrangement any-
body whose land is likely to be takemr
away can go to the court ang prove



693 Constitution JYAISTHA 12,

that this lang ought not to be taken
for a public purpose but some other
lang may be taken, there is mala
fide in making the decision and so on.
‘Therefore, they do not want the
courts to give any protection to the
tenants.

That is why we charge that this
Government is weakening in this sly
fashion, in this indirect manner the
Supreme Court itself. In the Con-
stitution itself we have said that the
Supreme Court is one of the three
pillars of our Constitution. You
destroy, you debilitate, you paralyse
and you weaken the Supreme Court
and to that extent. even more than
the proportionate extent you would be

destroying, debilitating and weaken- .

ing ang paralysing our Constitution.
This is exactly what they are doing.
If they say “no” 1 would like to put
to them this question. When all these
crores of peasants are brought within
the purview of the panchayat board,
panchayat samiti or jilla parishad, and
when their land iz acquired for co-
operative cultivation, to whom are
they to look for protection? They
will .go to the courts, but the courts
wil] say “we are helpless”. Then they
will go to the Supreme Court but
that Court will also say “we are help-
less; we cannot help vou.” Of course
it might be said: why should you be
afraid that anybody would be so
foolhardy as to take away or say that
all the land in a particular place
should be given away to the govern-
ment? The ruling party have decid-
ed and accepled it as a governmental

policy that there should be large-
scale co-operativisation of land.
Therefore, they want land. Since

they want land, they will say that
whichever panchayat samiti is willing
to come forward to srganise co-cpera-
tive farmg will be given encourage-
ment, subsidy, prizes and so on and
there would be competition between
one panchayat and another.
They will go on declaring by their
own resolutions, “yes, we are ready to
organise co-operative farms”. Then
the Director at the State level will
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say, “yes, this resolution has to be
implemented.” Immediately all this.
land zan be taken away, will be taken
away by the Government and the pea-
sants will be given the cloice either
of accepting the compensation or of
pecoming the members of the co-ope-
rative farm, which they would form.
locally. Are they to accept the com-
pensation? If they accept the com~.
pensation, what are they to do with.
that money? You know what is hap-
pening in this count"y with invest-.
ments and various othrer thing:. How
are the small peasants getting this
compensation of Rs. 200 or Rs. 500 or-
Rs, 1,000 to know anything at all
mbout the stockg and shares of these
companies, corporate sector and all
the rest of it. Therefore, they would
not know what to do with this small
money, where to invest it etc, and.
they are likely to waste it. Thew
themselves would come to the conclu-
sion that the only best possible al-
ternative for them would b- to go
intp this co-operative farm, whether
they like it or not. That way th'y
want to coerce our peasanis in an
indirect manner. If some of them d
not want to go that way, they have
to get away with that small sum of
money given as compensation.

Nevertheless, if they are to get that
money, they are to be within the ceil-
ing. My friend said, “we have made:
some improvement in the Joint Com-
mittee; we have provided for compen-
sation for all those people whose lands
are to be taken away provided they
are within the ceiling. What is the
use of this money? The distinction
between money and land has got to
be understood by this House. Money
can be spent away then and there,
but land need not be lost, will not be
lost, cannot be stolen by anybody and
the land gives yields, employment not
only for the present generation but
for many generations +to come, not
only ordinary~employment, but self-
employment, independent employ-
ment; he is his own manager,
the owner, he is his own employer and
his own worker and he finds his free-
dom and he is independent on that-
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land. What satisfaction would it be
for a peasant to be told, “you will be
_paid your compensation”. Therefore,
even as it is amended by the Select
Committee it is not at al]l in the
interest of the peasants.

Then, let us look at it from the peint
«of view of their revolutionary ap-
proach and not reactionary approach.
What is the revolutionary approach?
To help as many agricultural workers
as possible to become land-owners—
this the Government is not prepared
to do. To help peasants to become
owners—that also the Government does
not want to do. To help the owners
become better owners, better produc-
ers with greater assets, with greaver
credit and greater facilities on scien-
tific principles in order to increase
~production and so on—is the Govern-
ment prepared to do it? What is like-
ly to happen now is—actually it is
happening today in the coungry, all
over the country—that people will
"have no more interest in the land or
will b> losing their interest. They
will not invest any more money in
‘the land. So, agricultural production
is bound to suffer more and more,
year after year for decades to come,
that is. as long as the peasant proprie-
tors are not allowed to remain there
at all. If it is not for increasing the
-agricultural production, for what else

then doeg the Government want to,

achieve this? You have got an idea
that agricultural people are able to
produce their own food, maintain
themselves and keep independent of
the urban civilisation, whereas the
urban people arz obliged to be de-
pendent upon them even for food.
Therefore, there seems to be some
sense of envy in the minds of peo-
ple in the Government in regard to
agriculturists.

Secondly, quite g large number of
people have been bitten by the bee of
communism and socialism, Stalinism
and Sovietism, and they are in a hurry
to industrialise our country to such an
_extent as to dismiss all these people
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as soon ag possible. They want to be
rid of the peasanis because they can-
not understand the mind of peasants
and they cannot appreciate the love
of freedom. They want to fill this
land with people who would obey
their orders, their dictates. With this
end in view they wanted to introduce
controls. They did introduce controls,
but they could not make a success of
that. They were defeated on that front
and they had to withdraw from that
front. The peasants have bcen inde-
pendent people and they want to turn
them away so that as rapidly as pos-
sible they coulq bring in controlled
economy. Therefore, 1 say this Gov-
ernment is pursuing a policy which is
suicidal, which is from the freedom
point of view reactionary and from
the agrarian point of view destructive
of production and incentives and from
the rational point of view it is calcu-
lated to destroy the culture, the age-
old culture that has come down to us,
culture of freedom, culture of free em-
ployment, cullure of self-employment,
culture of the people who are able to
stand in their own homes, who are able
to live in their own homes, work in
their own farms and have their own
place of worship and place of resi
dence as free men. They are free men
because they hawe this much of pro-
perty. They want to destroy that
much of property. That iz the reason
why they want to take power in their
hands. That is why I oppose it.

1 want to answer one other point.
Some of my friends from the Socialist
-and Praja Socialist platformg . have
been under the impression that by my
opposition to  this I will be giving
support and shelter to those very big
landlords whom the communists have
b2en pleased to call land monopolists
and so on. I wish to assure them that
1 am one with them in saying that,
wherever they may be there may be a
few in a village, two or three in a dis-
trict and a few thousands in a State
—if they are old-fashioned or feudal-
minded landlords whg may be in a
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position fo exploit those other people
who would have to co-operate with
them in order to make agriculture a
-success, proper steps should be taken
against them. I for one and my
Party and my leader Rajaji also are
prepared to co-operate with this and
any other Government in seeing to it
that proper steps are taken to see that
they give every possible protection
to the peasants and also to see that
these people behave as decent em-
Ployers and as decent citizens in this
country.

Shri Daji (Indore): Sir, we are
coming to the close of a very short
debate on this Constitution Amend-
ment Bill. If you read behind the
words which have been massed against
this Bill and cutting across the techni-
cal points raised, you will find that
‘the real point at issue is that on the
one hand there is an attitude of saintly
sanctimoniousness. to the right of
propertyv and on the other hand a
burning desire to have agrarian and
social reforms. To the extent that
this so-called divine right of property
stands in the wav of social reforms it
has to be swept away It is from
this angle that we support this Bill,

I want to make it very clear that in
the India of today and in the days to
come, these two concepts of philo-
sophy are bound to clash and clash
more and more till a decisive result
is achieved. Living as we are today in
this momentous time, when the great
personality of Pandit Nehru is no
more with us, I through vou pose this
gquestion very sharply to the conscience
of every Congress member and to the
Government. It is no use repeating
ad nauseam in your Five Year Plans
and Programmes that you want to
effect land reforms if you are not
going to implement all these things.
The real criticism ought not to have
been that the Constitution should not
be amended. The Constitution is cer-
tainly sacred. But the Constitution has
been given to the people by the people
of India, Tf a particular clause of the
Constitution stands in the way of
better implementation of social re-
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forms, certainly the people of India
who are sovereign can amend the Con-
stitution. But what can we say to the
Government who come forward to get
the Constitution amended in the teeth
of opposition and at the same time
fail to effectively implement the very
policies for which the amendment has
been sought.

Prof. Ranga pointed out only one
aspect of it, deliberately avoiding the
other aspect of it. On this one aspect
I stand to agree with Prof. Ranga
that the Government is guilty of not
distributing the waste lands already
lying with them. Mass satyagrahas
are going on for getting them distri-
buted. That is not the end of the
problem. That is not the crux of
the matter before us today. The crux
of the matter before us today is this.
Let us squarely face it. On the one
hand millions of agricultural labourers
have not got an iota of land to till;
on the other hand there are persons
owning large areas of land. Whether
they are ryotwari tenants or old land-
lords is if no consequence to me. Prof.
Ranga said that the old type of feudal
systems still exist and he and his
Party would help the Government to
erase it, whether theyv are old type of
landlords or new type of landlords.

14.00 hrs.

That is not the point. On the one
hand there is concentration of land
and, on the other, there is absolute,
sbject unemployment of agricultural
Tlabour, employed hardly for half the
number of days in the year and facing
for the remaining period of the year
starvation. If this problem has got to
be solved, the so-called sacredness of
the right of property has got to yield
as social forces develop in this coun-
try and as the meaning of real free-
dom_ not the freedom for the proper-
tied class which is advocated by Pro-
fessor Ranga but the freedom of life
which, T submit, is the basic freedom
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of the individual human being is rea-
lised. It has been the basic freedom
even when man was not civilized and
cultured; it remains the basic free-
dom, my right to live, and if any so-
called old, outmoded concepts of pro-
perty and social well-being stand in
between the common people’s right to
live, that outmoded conception has to
be washed away. Not only in the
agricultural sphere but very soon
forces will rise which will demand the
application of this principle to urban
incomes also.

As was once said by a great man,
a nation cannot live half-free and
halfslave. Certainly today we can
very well say that a nation cannot
live for long half-starved and half-
stuffed. Therefore we have viewed
this Constitution (Amendment) Bill
from this angie and have supported it
from this gngle despite some technical
considerations which may be brought
on the surface.

But now the real problem is this.
If after the Government gets this Bill
passed with an overwhelming majority
with a solid majority, with the sup-
port of all right-thinking men and of
those who want to co-operate with the
policy of social and land reforms, if
after getting this Bil] passed, the Gov-
ernment still fumbled with land re-
forms and tinkered with the problem,
the Government shall certainly have
to stand in the dock, It is about this
that 1 want to warn it. The Govern-
ment is now armed with all the neces-
sary powers to undergo a bold and
swift programme of land reforms, buf
if the Government is not going to
use this power, this weapon given to
it, by the House and still tumbles on
the course of land reforms, then the
raison d’etre of passing the Constitu-
tion (Amendment) Bill will cease to
exist.

If we look to the record of the Gov-
ernment, whether it be in Kerala or
in any other State, we know that
progressive laws are slow to be passed
and once passed are still slower to be
implemented. The Planning Commis-
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sion in the Mid-term Appraisal of the
Plan have again and again pointed.
out this lack on the part of Govern-
ment and we would like the Govern-
ment to give a categorical assurance..

This thing will not help. So slow
is the administrative machinery of’
land reforms, deliberately in certain
States, that before the reforms can
be implemented, big land-holdings are
parcelled out, sold out, divided bet-
ween different members of the family,
So, Professor Ranga can vindicate the:
entire concept of land reforms by say-
ing, “Even if you impose the ceiling,
you will get only so much land to dis-
tribute”.

Why is it so? It is so because Gov-
ernment has the habit of tomtoming
everything but not implementing any-
thing. If it is gold control, speak of
gold control for three months till all
the gold goes underground. If it is
the power to search lockers in the
banks, talk about it for two months
till all the lockers are empty. If it is
land reforms, shout about them for
three months till all the land is dis-
tributed and nothing is left for the
poor peasant and Gowvernment can
play both left and right at the same
time. This tightrope walking will not
stand by the Congress in the days tn
come. Therefore, having armed itself
with this Constitution (Amendment)
Bill, Government should speedily im-
plement it.

As for the concept of freedom and’
the concept of independence, Profes-
sor Ranga is concerned only with the
freedom and independence of those
big persons who can own land. But
what about the freedom of the agri-
cultural labourer who has no land and
who has to work as a slave, as a semi-
serf, even now in many agricultural
households of our country? Has he
no right of freedom? Has Professor
Ranga’s concept of freedom no¢ dimen-
sion for the poor agriculturat labour-
er who wants land, who has equal’
right to land, who has, in the course
of the last few centuries, slowly beenr
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robbed and deprived ci his lan< in
view of all sorts of terror that he has
been made to undergo? The whilo-
sophy of the Swatantra Party stops
short with the freedom of the big and
the rich, It has got to be extended.
.If the freedom of the big and the rich
stands in the way of the freedom of
the common man, let the freedom of
the rich go to the wall; let the free-
dom of the common man be vindicat-
¢d effectively so that we can really
march forward to all our declarations
of land reforms ang social vrogress
that we have made.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, we have extended our
support to this Bill only because we
want land reforms in this country to
be implemented as speedily as possi-
ble. But that does not mean that we
agree with the procedure and the
manner in which Government has in-
troduced this. Bill and has sought to
.get it passed. It appears to me after
this discussion in this House, even at
this stage, that even today their ap-
proach to this Bill has been as
thoughtless as io the Acts which have
been passed in the different State
legislatures which are sought 1o be
given protection under this Constitu-
tion (Amendment) Bill.

We had our apprehensions in the
beginning and I am more than satis-
fied that the Joint Committee agreed
to insert clause 2 according to which
lands beyond the ceiling will be given
compensation according to the market
value. So far as the small tenanis
are concerned, thev are protecled.
But the question is as to what sort of
protection wvou are going to give 10
the State Governments. Is the Statc
‘Government's record .very clean so
far as land reforms are concerned?

The Planning Commission itsel{ has
lamented not once but so many times
that in plan after plan they fix the
target date, they want that land re-
forms should be completed by such-
and-such a year, whereas nothing han-
pens. What stands in the way? What
"has the Central Government done to
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see that the State Governments con-
cerned fulfil this objective? They do
not come forward with an explanation.
At the beginning I asked the Govern-
ment, when you want support [or this
Bill, whether you are in a position to
tell us xhat according to the present
legislation passed in different States
how much surplus land was available
actually to be given to landless agri-
culturists or agricultural labourers.
Practically there is nothing because as
a result of the delaying tactics that
they have deliberately adopted lands
are transferred before the particular
Acts come into force and are imple-
mented.
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Even now you keep a loophole in
this very Bill. I am thankful to the
Law Minister that he acceded to the
demand of the Jeint Committee but
here was a suggestion made which was
raised in the Joint Committee itself.
Knowing the State Governments as
they are, I will not be surprised if in
some States there is legislation which
advocates more ceiling, after this Bill
is passed. I feel that today there are
certain land legislations in different
States where the ceiling is on the high
side; it even goes counter to the sug-
gestion of the Planning Commission.
So, I will not be surprised if, after
this Bill is passed, in some States
there is legislation which advocates
more ceiling than what we think,
proper ang reasonable. Therefore I
wanted this assurance then and 1 was
told that so far as future legislations
are concerned, they will not be pro-
tected according to this Bill. There-
fore here we wanted to make it spe-
cific and Dr. Singhvi brought forward
this amendment that instead of “for
the time being"” a particular date be
fixed. But I am sorry that because
of the lack of thinking, again the
Law Minister would not agree to this
proposal and now he wants the entire
Bill to go as it is. I therefore, shud-
der to think, although we are passing
this Bill—it is good that we will pass
it—but T am not very optimistic abaut
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the future, that is, that after thig there
will be uniform land reforms all over
the country. That is perhaps not go-
ing to happen. [ do not mind that we
Egive protection to the tenants so far
as the implementation of this, legisla-
tion is concerned, But I would :ike
this Government {0 make an attempi,
a sincere effort, in this direction when
they are getiing the support from al-
most all those who want social justice
in the rural sector. I had hinted a:
it in the speech which I made in the
beginning when we discussed this Bjll
in the lasy session that there is going
to be a split, a cleavage, which is
developing very fast in this couniry
between the urban interests and the
rural interests. It is going to happen
if we proceed in this lopsided man-
ner. It is for you, therefore to see
that when you take these powers.
when you take the support of this
Parliament, you would so re-arrange
and re-orient your entire economic
activity that there is congenial
growth, uniform growth, both in the
rural and the urban sectors. If that
is not done, then this Bill will have
defeated the very purpose for which
it has been brought before us.

With these words, I give my sup-
port to this Bill.

Dr. L, M, Singhvi: Mr, Deputy-
Speaker, Sir, the hon. Law Minister
has taken shelter under a broad-side,
a shibboleth, which is meaningless and
pointless. He claimg that this Bill is
for the benefit of the common pea-
santry. He claims that this is for
promoting land reforms. It may be so
to a certain extent but it is doubtful
whether the Bill as conceived as a
whole is really calculated to or likely
to promote the interests of land re-
forms. It is an owver-simplification to
seek to compartmentalise the support
for this Bill as progressive and the
opposition to this Bill as retrogressive.
1 suppose this sort of over-simplifi-
cation is resorted to because it is
thought that it would facili‘ate the
passage of this Bill In this House and
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that it may make it more likely that
theg Bill would be accepted by the
people at large on such a plea. But
such a plea, in my humble opinion,
would be wholly incorrect and mis-
conceived,

Sir, this is essentially an agro-eco-
nomic question which the Govern-
ment more than the Swatantra Party
has tried to turn into a po]il:ical ques-
tion, into a shibboleth, which unforiu-
nately creates walls, unthinking walls,
or rigidity. I think that it is primari-
ly in the perspective of agro-economic
development of this country that any
such legislation should be undertaken
and should be viewed. I am sorry to-
say that the Government, while it has
come forward with a few scattered
legal arguments here and there, has
not come forward with a proper agro-
economic justification for this Bill as
it has been conceived and brought
before the House.

I would like to make it clear that
1 am second to none in my support
for effectuating the insistent demand
in our new Republic for social justice.
I would like to make it clear that T
am not opposed in the least measure-
to a rational programme of agro-eco-
nomic reform and reorganisation. But
I do not see even the primary ingre-
dients of such an agro-economic re-
organisation in the policies of the
Government in this Bill as it has been
brought before us. It is unfortunate
that an attempt has been made at
times even {o question the patriotism
or the larger public concern of those
who have opposed this Bill. T under-
stand that certain statements have
been made that those who oppose the
Bill are concerned only for the free-
dom of the rich as my friend Shri Dali
put it. T feel that we all try to express
our opinions in the light of whal we
know is best for the nation and it is
unfortunate that motives are imputlea
in this manner,

Sir, T should like in this case o say-
that the whole argument of the hon..
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Law Minister has unfortunately pro-
ceeded in a sort of a circle. He has
relied on the well-known fallacy of
petitio principi of arguing in a circle.
He says that this artificial definition
of family has been accepted by him
because it has been accepted by vari-
ous States in their legislations. This

is precisely what we are attacking.

He says, this has been accepted by
us because thisg was the definition
evolved by the Planning Commission’s
Panel of Land Reforms as if the Panel
has the last word on this matter and
as if it was not the duty of the Gov-
ernment to meet the objections that
were raiseq by the Supreme Court
and which prevailed with the Sup-
reme Court. I really felt very sorry
to find the hon. the Law Minister
having dubbed these objections rais-
ed by the Supreme Court as merely
technical objections. If the right to
equality as enshrined in the Consti-
tution of India is merely a technical-
ity, if the rights against diserimination
as enshrined in the Constitution of
India are mere technicalities 1 do
not know where the substance re-
sides. As a matter of fact it does
appear to me that in seeking to sup-
port this Bill, the Law Minister has
chaseq some shadows without meet-
ing the very substantial arguments
that we have raised here. I feel that
unfortunately we have set to perform
the impossible task, ag Acharya Kri-
palani said, of even Phanging the
gender of an individual or an institu-
tion because it gppears that the em-
phasis is more on legislating our courts
and judicial process into impotence.

I must say that I heartily endorse
the cbservations made by my esteem-
ed colleague, Shri Surendranath Dwi-
vedy that the rejection by the Gov-
ernment of my amendment No. 4 in
respect of specifying the date in clause
2 geems to stem merely from g cus-
sedness of approach, It appears that
the Law Minister was not prepared
even to concede a very elementary
drafting change in the legislation
bofore us.

1886 (SAKA)  (Nineteenth

Amendment) Bill

Before 1 conclude, I would Jike to
say that when even wnow the Law
Minister rises to reply to this debate
and on various occasions which would
arise in future, the Government must
try to outline for us its agro-economic
policies and land reform policies.
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Shri M, R. Masani: If any.

Dr, L. M. Singhvi: Land Reform
18 not merely in trying to validaie this
or that body of legislation. The Gov-
ernment is adviseq ‘that it is impera-
tive that such validating legislation
shouid be enacted. But the country
15 entilled 10 expect a more compre-
hensive programme of land reorga-
nisation and of land. transformation,
of increasing productivity in the field
of agriculture of ensuring that the
vield rate would be higher and that
the physical inputs into agriculture:-
are greater. I am sorry to say that no
effort has been made to satisfy this
august House or the country at large
that there is economic thinking to
back this legislation before us and
that this legislation is justified by con-
siderations of agro-economic reorga-
nisation and of extensive land trans-
formation and redistribution. I would
like in this context to draw the at-
‘ention of the House that there are:
supposed to be as much as 124 million
acres of waste and fallow land in this
country. All that even the entire
Fourth Plan envisages to do is to seek-
to reclaim as much as 3 million acres
of land, which iz almost twice as much
as has been done in the preceding
Plan. This is not a showing of which
Government could be proud. Thisis
not a showing which could be termed
as an earnest of the Government in
seeking to transform the land system
in this country and to better the lot
of the common landless peasant.

I hope that Government would seek
to meet these arguments both on the-
front of law and on the economic
front.

Shri U, M, Trivedi: If some abuses
had been showered, which I am sure
were not likely to be showered, {rom
the ruling partv against us for our-
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opposing this Bill, we would not have
felt it. But gbuses have been show-
+ered upon the Opposition on this side
by people with extra-territoria] fide-
lity. I do not know whether they
-have got a right (o say so about thosze
who stand second to none in their
patriotism for the country and for
‘their will to lay down their lives for
‘the sake of the country,

_Simply because we have opposed
this measure, we have no desire in our
-hearts to stem in any manner the
-Progress of the country. In certain
Tespects, I had agreed in principle, at
‘the Joint Committee stage, to sume of
the amendments, and in fact, even to
the principle of the Bill. But, today,
-after a good deal of thinking, I find
that I cannot justify myself even for
‘8 moment to deprive about 12,000 ac-
countants of their means of livelihood,
which means their salaries or thelr
emoluments. The hon. Minister was
‘Pleased to tell us that these inciuded
50 many things. ] have gone througn
tl}e Act after that, and to my utter
-d.nggust and dismay, I do not find any-
thing pertaining to land reforms vig-
-al-vis these accountants and the dep-
Tivation of their salaries.

v It i3 one
thing to have ]and reforms

) 1 and to
-fl"lelp'agranan reforms which we have
In view, by providing land for the

landless. But to take away a bigha
of land or half a bigha of land or two
*or three or ten bighas of land from
ordinary people who are verv com.
mon and whose standing is nothing,
and whose emoluments would never
come to more than Rs. 30 p.rm. ana
thus to deprive them of their means
of livelihood is sheer cussedness ana
nothing else. I cannot reconcile mv-
self to this position.

On the one hand, we are holding
out that we are going to provide work
for one and all, for one and sundry
in the countrv, and on the other hand,
we are making laws, by wvirtue of
“which, we shall deprive these peopie
of their means of livelihood. It is
this which has goaded me to this posi-
“tion that I should oppose this Bill
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The second consideration which has
weighed with me is the mathematical
calculation to which I can never re-
concile myself; I could not conceive
of a position where a cash grant, or
cash in terms of a certain amount of
rupees, annas and pies or rupees and
naya paise or paise according to the
present system, could be converted
into a lesser amount of rupees and
paise than what is to be calculated
upon. It is these things which should
have opened the eye of the ruling
party. Unfortunately, they have re-
ceived a whip. That is why all of
them were out of this House, when
arguments were being advanced, and
they al] came back to express their
voice at the time of voting only...

Shri A. K. Sen: It is the same with
my hon. friend also.

Shri U. M. Trivedi: . . . without the
necessary Treason. It is said 'Out of
sight, and out of mind. They had

gone out because they were not pre-
pared to listen to anything, and,
therefore, they could plead jgnorance
and say that ‘We have been told by
our Minister that it is like this and
therefore, when we are asked to say
‘Aye’ we say ‘Aye’, and when wo are
asked to say ‘No’, we say ‘No'. It is
this which is more pinching {han any-
thing else.

There were valid arguments ad-
vanced by Shri J, B. Kripalani when
he said that so far as an amendment
to the Constitution was concerned,
when the provision of law was like
this that more than a particular num-
ber must be present in the House, the
idea behind the whole thing was that
for changing the Constitution, all
must{ join hands together and then
only the Constitution could be chang-
ed. My hon. friends oppcsite have
taken advantage only of the brute
majority which they have, to ‘dictate
terms which they ought not to. in suep
measures, and pass a Bill which they
must be ashamed of passing. Fifteen
yearg hence, posterity will tell them
that what they have done is a great
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wrong; in fact within ten years.
they will reap the fruits of
this, and within another ten
years, there would be an enormous
number of quarrels in families when
these ceilings have been 1mposed;
these ceilings will create trouble bet-
ween brother and gister, between
father and son, and between father
and daughter and so on.

For these reasons, I oppose this
‘Bill, although I have accepted some
of the principles which had been laid
down and which have been accepted
as amendment to clause 2. I would
bave been pleased if the hon. Minis-
ter had seen his way not to deprive
the people of the salary that they were
going to receive. But he bhas not
done so. Therefore, 1 oppose this
Bill.

Shri A. K. Sen: My hon. friend Dr.
L, M. Singhvi has said that we are
throwing to the windg article 14, arti-
cle 19, the Supreme Court decisions
and so on. He has said that we are
doing it merely on the strength of
our brute majority and regardless of
consequences.

Let us see the Ninth Schedule as it
stands today. The very first ibem is
the Bihar Land Reforms Act, 1950. It
was struck down by the Patna High
Court on the ground that it contra-
wened article 14—one of the earliest
decisions under the Constitution. When
it was pending before the Supreme
Court, Parliament changed article
31A and introduced article 31B by
passing the first amendment, and the
Bihar Land Reforms Act was the very
first Act put in the Ninth Schedule.
Can anyone suggest that the spirit of
article 14 was violated by protecting
the Bihar Land Reforms Act and al-
lowing the Bihar State to resume
those wvast estates which were the
private property of a few individuals
‘or that the tenants have suffered or
‘that the tillers have suffered as a
Tesult thereof?

“Then, we had the West Bengal
Land Development and Planning Aect,
770 (Ai) LSD—8.
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which was struck down by the

Calcutta High Court on the ground of
contravention of articles i4 ang 19. It
was protected by Including it in the
Ninth Schedule. Various other Acts
had been put there for the purpose of
saving them from being challenged in
courts as contravening the technical
requirements of garticle 14.

14.29 hrs,
[Mgr. SPEAKER in the Chair)

1 say ‘technical’, because so long as
in substance we do not discriminate,
technical application of the rule of
discrimination in the matter of allow-
ing the States to proceed with vigor-
ous programmes of land reform can-
not be allowed to stand merely by an
appeal to the constitutional provision.
If the interpretation of article 14 leads
to a very technical application of this
rule so as to invalidate important
measures of land reforms, it is not
only our duty but our solemn obliga-
tion to see that the substance of the
requirements of article 14 is observed
and that the other Directive Princi-
ples of the Constitution are facilitated
by brushing aside these technical ob-
jections,

I still reiterate, Sir, that these prog-
rammes of land reform do not violate
any spirit of the Constitution. On
the contrary they enable the various
States to carry out the Directive Prin-
ciples of the Constitution.

Then, Dr, Singhvi has said that we
have claimed that this Bill will be
beneficial for the peasants, for the
tillers. Well, I never made any such
claim. The actual benefit will be con-
ferred by the State laws. What we
are doing here is to remove the ob-
stacles from which the State Legisla-
tures appear to be suffering at the
present moment in passing necessary
laws for benefiting the peasant, The
Constitution amendment will mnot
benefit the peasantry per se: it will
only enable the State Legislatures to
pass such laws as are consistent with
the all-India programmes we have
undertaken ourselves for the purpose



711 Constitution

[Shri A. K. Sen]

of benefiting the peasantry and the
actual tiller of the soil.

Then, Dr. Singhvi has taken....

ot TREICAS (FTA) : 99 98
T wOERT 1 wiEFT §, ar f6
g 7T w1 g faw a1y & w@r
sraTEar 9% T 7

&t Wo ®o WA : WA HTAT AT
J st waw o 7

Sir, I am very happy to find that
Swamiji has now started following us
in English.

Now, Sir, he said that we have not
announced our programme of land
reform or our agro-economic policies.:
Well, the series of literature pub-
lished by the Planning Commission,
including the last two ones, namely,
the one on progress of Land Reform
and the Third Plan Mid-term
Appraisal, show that we have in print
published our programme, the
progress, and what we have
done wup till now with regard
to land reform. It was not necessary
to reiterate them while moving the
motion. We have neither the time,
nor ig it the occasion to do that,

Then, the most astounding proposi-
tion which was put forward by Shri
Homi Daji was that we have not
implemented land reform, that we
have been only talking about it. I am
very sorry to point out that he has
not even taken the pains to read the
last pamphlet, the Third Plan Mid-
Term Appraisal, which clearly sets
out the implementation done in the
different States. And the very first
line at page 98, under the heading
‘Land Reform’ is:

“The main aspects of land re-
form are the abolition of interme-
diaries, ete.”
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And it says:

“The programme for the gboli-
tion of intermediaries has been
mostly completed.”

An Hon. Member: Mostly.

Shri A. K. Sen: That is quite differ-
ent from saying that we have not
done it  (Imterruption). I under—
stand the implication of the word
‘mostly’. It is certainly quite differ-
ent from saying that we have not
done it and that we do not intend to
do it.

And it shows what gre the difficul-
ties in the further implementation of
‘these programmes. And one of the
main things pointed out is the legal
difficulty. And but for these various
Acts being struck down in the arexs
where ryotwari settlements have
been held to be protected from land
reforms we would have completed
them by now,
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It may be, as Shri Gopalan said,—I
can appreciate it—that the legislation
in particular areas has not been as
radical as they would have liked.
But to say 'that our announced policy
of land reform has not been imple-
mented and that we are not serious
about it is certainly a proposition
which we cannot allow to go unchal-
lenged.

Shri Vasudevan Nair; You have yet
to prove it.

Shri A K. Sen: W:ll, we have
proved it, not to your satisfaction, but
to our satisfaction and to the satis-
faction of the country,

Now, Sir, there s one further point
which 1 would only like to answer,
and that is that we have not distri-
buted the wasteland belonging to the
Government but are trying to pounce
upon other people'; land and trying
to distribute it among the landless.
The correct facts are that according
to the information which we have
collected up to the end of April this
year, gbout 7-8 million acres of waste-
land belonging to the Government
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have already been distributed to the ’
landless,

Shri Ranga: How much more
there now?

is

Shri A. K. Sen: The difficulty about
the distribution of the residue is,
firstly, the reclamation of this land
and making this land fit for cultiva-
tion before it is distributed. And for
that purpose it has been calculated
that that will take about Rs. 150 per
acre before we can reclaim them and
make them fit for cultivation. And
to make them fit for cultivation a
sum of Rs 7 crores has been allotted
in the Third Plan already. So that,
as and when they are reclaimed and
made fit for cultivation, they will be
distributed like the 7-8 million acres
which we have already done, And
hon. Members will also appreciate
that some amount of wasteland has
to be kept for the purpose of pasture
and common land belonging to . ..

Shri A. K. Gopalan (Kasergod):
May I have a clarification? Does the
Law Minister know that there was a
satyagraha in Andhra for one and a
half months . . .

Shri Ranga: Even now,

Shri A. K. Gopalan: . . . . which is
continuing, for the distribution of the
wasteland, and the wasteland there
has not been distributed?

JYAISTHA 12, 1886 (SAKA)
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Shri A, K, Gopalan: In Andhra,

Shri A, K, Sen: I cannot give you
the details. No doubt the hon. Min-
ister of Planning will, on a proper
interpellation, answer that query, But
the fact is that already 7'8 million
acres have been distributed from
Governmentt-held wasteland. This is
the position.

Shri Ranga: That is nothing.

Dr. M: S. Aney (Nagpur): What is
the number of persons benefited by
that?
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Shri A. K, Sen: I could not tell you
the number of persons benefited by
it. But the distribution has been, done
with regard to this. I have no doubt
that on the basis of the distribution
it will be a large number of people
now who must have benefited.

Thig is the position, Sir, and there-
fore in my submission no valid ground
has been made for the purpose of
showing that this Bill should not be
passed.

Mr. Speaker: Let the
cleared.

Mr, Speaker: I hope the Lobby has
been cleared and every Hon. Member
is in his own seat.

‘The question is:

“That the Bill, as amended, be
passed”.

Lobby be

Shri A. K. Sen: Where? The Lok Sabha divided: .
Division No. ll.'l [14-42 hrs.
AYES
Abdul Wahid, Shri T. Azad, Shri Bhagwat Jha Basppa, Shri
Achal Singh, Shri Bahunsth Singh, Shri Basumatari, Shri
Achuthan, Shri Bakliwal, Shri Baswant, Shri
Akkamma Devi, Shrimati Bal Krishna Singh, Shri Besra, Shri
Alsgesan, Shri Balskrishnan, Shri Bhagar, Shri B. R.
Alva, Shri A, S. Balmiki, Shri Bhagavati, Shri
Alva, Shri Joachim Baneriee, Shri 5. 1. Bhakt Darshan, Shri
Alvares, Shri Raneriee;, Dr. R. Bhanu Prakssh Sigh, Shri
Aney, Dr. M. S. Barman, Shri P. C. Bhatkar, Shri
Anjmnappa, Shri ‘Barkataki, Shrimati Renuka Bhattacharys, Shri C. K.

Baruas, Shri R.
Barupal, Shri P. L.

Ankineedu, Shri
Arunachalam, Shri

Bhawani, Shri Lakhmu
Bist, Shri ].B.5.
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Mahishi, Dr. Sarojini
Borooah, Shri P.C. Haq, Shri M. M.

Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brij Raj Singh-Kotah Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandak, Shri
‘Chandrabhan Singh, Shri
Chandrusekhsr, Shrimati
Chandriki, Shri
Chaturvedi, Shri 5. M.
‘Chaudhry, Shri C. L.
Chaudhuri, Shri D. S.
Chaudhuri, Shri Sachindra
‘Chaudhuri, Shri Tridib Kumar
Chaudhuri, Shrimati Kamala
Chawan, Shri D. R
Chavan, Shri Y. B.
‘Chavrds, Shrimati Johraben
Chuni Lal, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri B. K.

Das, Shri M. T.

Das, Shri Sudhansu
Duasappe, Shri

Dam, Shri G.

Do Bhanj, Shri P.G.
Desai, Shri Morarji
Deshmukh, Dr. P. 5.

Deshmukh, Shri B. D.

Deshmukh, Shri Shivaji Rso S.

Dey, Shri S, K.
Dhuleshwar Meena, Shri
Drighe, Shri

Diinesh Singh, Shri
Dixit, Shri G. N,
Dorai, Shri Kasinatha
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Dwivedy, Shri Surendranath
Elayaperumal, Shri
Eliss, Shri Mohammad
Firedia, Shri

Gahmari, Shri

Gajraj Singh Rao, Shri
‘Ganapati Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri Atulys
Gopalan, Shri A, K.
Gounder, Shri Muthu
Govind Das, Dr,

Guhs, ShriA.C.
Gupta, Shri Indrsjit
Gupts, Shri Priya -
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Haoumanthaiys, Shri

Harvani, Shri Ansar
Hazarika, Shri J. N.
Heda, Shri

Hem Raj, Shri
Himatsingka, Shri
Imbichibava, Shri
Iqbal Singh, Shri
Tsmail, Shri M.
TJadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagiivan Ram, Shri

Jain, Shri A. P.

Jamir, Shri 5. G.
Jamunadewi, Shrimati
Jayaraman, Shri

Jedhe. Shri

Jena, Shri

Tha, Shri Yogendra

Joshi, Shri A. C.

Joshi, Shrimati Subhadrs
Jyotishi, Shri J. P.

Kabir, Shri Hamayun
Kadadi, Shri

Kajrolkar, Shri

Kamble, Shri

Kanskssabai, Shri
Kandappan, Shri 5.
Kanungo, Shri

Kappen, Shri

‘Kapur Singh, Shri

Kar, Shri Prabhat
Faruthiruman, Shri

Karl, Shri P. N.

Kedaria, Shri C. M.
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Dr. P. N.

Khan Shri Osman Ali
Khanna, Shri Mehr Chand.
Khaona, Shri P, K.

Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladhar
Koujalgi, Shri H. V.

Kripa Shanksr, Shri
Krishne, Shri M. R.
Krishnamachari, Shri T. T.
Kunhan, Shri P,
Kureel, Shri B. N.
Lakhan pes, Shri

1 akek

Lalit Sen, Shri

Lagkar, Shri N. R.
Laxmi Bai, Shrimari
Laxmni Dass, Shri
Lonikar, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahato, Shri Bhajahari

Maimoons Sultan, Shrimati
Majithia, Shri

Malsicham i, Shri
Malaviys Shri K. D.
Malhetra, Shri Inder J.
Malliah, Shri U. §,
Mallick, Shri Ram Chandra
Mansen, Shri

Mandal, Dr. P,

Mandal, Shri J.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Maruthigh, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri 5, A.

Mehta, ShriJ. R.
Melkote, Dr.

Mengi, Shri Gopal Diatt
Menon, Shri Krishna
Menon, Shri P, G,
Minimats, Shrimati
Mirza, Shi Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Mishra, Shri M. P.

Misra, Dr. U,

Misra, Shri Mahesh Dutea
Misra, Shri Shyam Dhar
Moban Swarup, Shri
Mohanty, Shri Gokulsnanda
Mohiuddin, Shri

Mohsin, Shri

Morarka, Shri

More, Shri K. L.

More, Shri §. 5.

Mukane, Shri

Mukerjee, Shri H. N.
Mukerjee, Shrimati, Sharda
Munzni, Shri David

Murli Manohar, Shri
Murthy, Shri B, S,

Murt, Shri M. 8.
Musafir, Shri G. §.
Muthish, Shri

Naidu, Shri V. G.

Naik, Shri D. J.

Mair, Shri N. Sreekantan
Mair, Shri Vasudevan
Nallskoya, Shri

Nambiar, Shri

Manda, Shri

Mayak, Shri Mohan
Mayar, Dr. Sushila

Nigam, Shrimati Savitri
Oza, Shri

Paliwal, Shri

Pande, Shri K, N.

Pandey, Shri R. S.
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¥ andey, Shri Serioo

Pandey, Shri Vishwa Nath
Panna Lal, Shri
Pant, Shri K. C.
Parsmasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri N, N.
Patel, Shri P. R.
Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri J. S,

Patil, Shri M. B,

Patil, Shri S. B,

Patil, Shri §. K.

Patil, Shri T. A.

Patil, Shri Vasantrso
Patnaik, Shri B. C.
Partabhi Raman, Shri C. R.
Pillai, Shri Natarsja
Portekkart, Shri
Prabhakar, Shri Naval
Praup Singh, Shri

Puri, Shri D. D.
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuremaish, Shri

Rai, Shrimati Sahodrabsi,
Raj Bahadur, Shri

Raja, Shri C. R.

Rajdeo Singh, Shri

Raju, Dr. D. 5.

Rsju, Shri D, B.

Ram, Shri T.

Ram Sewnk, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramabadran, Shri
Ramakrishnan, Shri P. R.
Ramaswamy, Shri 8. V.
Ramaswamy, Shri V. K.
Ramdbani Das, Shri
Rampure, Shri M.

Rane, Shri

Rangs Rao, Shri

Ranjit Singh, Shri

Rao, Dr. K. L.

Rao, Shri Jaganathe

Rao, Shri Krishnamoorthy

Rso, Shri E. Madhusudan

Rao, Shri Muthysl

Bade, Shri

Badrudduija, Shri

Bamant Yunwari, Shrimati
Berwa Shrj, Onkar Lal
Bheel, Shri P. H.
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Rao, Shri Rajugopala
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumals
Rattan Lal, Shri

Raut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Reouka
Reddy, Dr. B. Gopala
Reddiar, Shri

Reddy, shri K. C.
Reddy, Shri Ramakrishna
Reddy, Shrimati Yashods
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Sahu, Shri Remeshwar
Saigal, Shri A. 5.
Samants, Shri 5, C.
Samnani, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T,
Satysbhama Devi, Shrimati
Satyanarayana, Shri

Sen, Shri A. K.

Sen, Shri P. G.
Sezhiyan, Shri

Shah, Shri Mansbendrg
Shah, Shri Manubhai
Shah, Shrimati Jayaben
Shakuntals Devi, Shrimati
Sham Nath, Shri
Shankaraiys, Shri
Sharma, Shri A. P.

NOES

Brij Raj Singh, Shri
Bum Singh, Shri
Deo, Shri P. K.
‘Ghosh, Shri P. K.
Gulshan, Shri
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Sinhasan Siogh, Shri
Sivappraghassan, Shri Ku

Upadhyays, Shri Shiva Dui1
Utiya, Shri

Vaishys, Shri M.B.
Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindra
Veersbasappa, Shri
Vecrappa, Shri

Venkaish, Shri Kolla
Venkstasubbaish, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vidyalenkar, Shri A. N.
Vijays Ananda, Maharajkumar
Vimls Devi, Shrimati
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Warior, Shri

Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.
Yusuf, Shri Mohammad.

Fapur Singh, Shri
Keyar Lal, Shn
Krishnapal Singh, Shri
Mahaoanda, Shri
Magani, Shri M. R.
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Rajyalaxmi, Shrimati Shashank Manjari, Shrimat. Solanki, Shri

Rameshwaranand, Shri Siagh, Dr, B. M. Trivedi, Shri U. M.

Ranga, Shri Singh, Shri A. P. Vijaya Raje, Shrimati

Reddy, Shri Narasimha

The Deputy Minkster in the Minis-
try of Rallwaygs (Shri Shahnawaz
Ehan): My machine did not work.
My wvote is for “Ayes”.

Mr. Speaker; Are there any others
whose votes have not been recorded?

Shri Shiv Charan Mathur (Bhil-
wara): 1 am for ‘Ayes’.

Dr. L. M. Singhvi:
to vote.

I was not able
I am for “Noes".

Mr. Speaker: These statements will
be recorded.

The result of the division is:

381; Noes : 27.

The motion is carried by a majo-
rity . . .

Aves

Shri Ranga: It is a shameful thing.
Wait for 1967,

Mr. Speaker: I have not ccmpleted
my announcement. Was it directed
against me?

Shri Ranga: No, Sir,

Mr. Speaker: The motion is carried
by a majority of the total member-
ship of the House and by a majority
of not less than two-thirds of the
Members presnt and voting. The
Bill is passed.

The motion was adopted,

1445 hrs,

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1964-65

Mr. Speaker: Motion moved:
Drranp No. 31—Oruer RevEnue Ex-

PENDITURE OF THE MINISTRY OF
Frvance

“That a supplementary sum not
exceeding Rs. 10,73,000 be grant-

Singh, Shri Y. D.

Yashpal Singh, Shri

ed to the President 'to defray the
charges which will come in course
of payment during the year
ending the 31st day of March, 1065,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of
Finance".”

Demanp No, 56—OtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
HOME AFFARS

“That a supplementary sum not
exceeding Rs, 4,90,000 be grant-
ed to the President %o defray the
charges which will come in course
of payment during the year
ending the 31st day of March, 1965,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Home
Mai.l‘s‘.”

DeMAND No. 58—INDUSTRIES

“That a supplementary sum not
exceeding Rs. 1,60,00.000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March, 1965,
in respect of ‘Industries’.”

Demanp No. B85—CoOMMUNICATIONS
(IncLupmnG NATIONAL HIGHWAYB)

“That a supplementary sum not
exceeding Rs. 45,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March, 1985,
in respect of ‘Communications
(Including National Highways)'”

DeMAND No. 145 Caprrar OUTLAY ON
Posts AND TeLEGRAPHS (NoT MET
FROM REVENUE)

“That a supplementary sum not
exceeding Rs. 90,00,000 be grant-
ed to the President to defray the

*Moved with the recommendation of ‘the President.



